107 Appropriation (No. 5)
Bill, 1969
[Mr, Chairman]

moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services during
the financial year ended on the 31st
day of March, 1968, in excess of the
amounts granted for those services
and for that ycar.”

The motion was adopted.

SHRI P, C. SETHI:
the Bill.

I beg to movet:

“That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services during
the financial year ended on the 31st
day of March, 1968, in excess of the
amounts granted for those services
and for that year be taken into
consideration.”

MR. CHAIRMAN: The question is:

“That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services during
the financial year ended on the 31st
day of March, 1968, in cxcess of the
amounts granted for those services
and for that year be taken into
consideration.”

The motion was adopted.
MR. CHAIRMAN: The question is:

“That-clauses 1 to 3, the Sche-
dule, the Enacting Formula and the
Title stand part of the Bill.”

The motion was adopted.

1 introducey

Clauses 1 to 3, the Schedule,
the Enacting Formule and
the Title were added
to the Bill.

SHRI P. C. SETHI: I beg to move:
“That the Bill be passed”.

MR. CHAIRMAN: The question is:
“That the Bill be passed.”
The motion is adoptcd

Ilutlmluw\l/mn\ul \\Ml the ree mune u|lmun ol the President.
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TARY GRANTS (GENERAL).
1969-70

MR. CHAIRMAN: The House will
now take up discussion and voling .
on the Supplementary Demands for
Grants in respect of the Budget
(General) for 1969-70.

Demanp No. 14—MiNISTRy OF FINANCE
MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 5,70,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the 31st
day of March, 1970, in respect of
Ministry of Finance.”

Demanp No. 51—DELHI

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
cxceeding Rs. 2,12,40,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the 31st
day of March, 1970, in respect of
Delhi.”

Demanp No. 58—MINISTRY OF INDUS-
TRIAL DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 4,97,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the 31st
day of March, 1970, in respect of
Ministry of Industrial Development,
Internal Trade and Company Affairs.”

DemMAND No. 67—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF IRRI-
GATION AND POWER

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the 31st
day of March, 1970, in respect of
Other Revenue Expenditure of the
Mmlstr\ of Irrigation and Power

*Moved with tho recommeddation of the President.
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DeEManp No. 88—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF TOUR-
ISM AND CIvIiL AVIATION

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 44.00.000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the 31st
day of March, 1970, in respect of
,Other Revenue Expenditure of the
Ministry of Tourism and Civil Avia-
tion.”

DeEmMaND No. 96—DEPARTMENT OF
PARLIAMENTARY AFFATRS

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 2,68,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the 31st
day of March, 1970, in respect of
Deptt. of Parliamentary Affairs.”

DeEMaNnp No. 100—Lok SaBHA
MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 54.57,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the 31st
day of March, 1970, in respect of
Lok Sabha.”

DeMaNp No. 101—RaJya SaBHA
MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 21,70.000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the 31st
day of March, 1970, in respect of
Rajya Sabha.”

Demanp No. 110—OrtHER CarrraL OuT-
LAY OF THE MINISTRY OF FINANCE

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 14,25,00.000 be granted
to the President to defray the charges
which will come in course of pay-
ment during the year ending the 31st
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day of March, 1970, in respect of
Other Capital Outlay of the Ministry
of Finance.”

DeEManp No. 112—LoANS AND ADVANCES
BY THE CENTRAL GOVERNMENT

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 1,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the 31st
day of March, 1970, in respect of
Loans and Advances by the Central
Government.”

DemanDp No. 124—OtHER CAPITAL OUT-
LAY OF THE MINISTRY OF IRRIGATION
AND POWER

MR. CHAIRMAN: Motion moved:

“That a Supplementary sum not
exceeding Rs. 80,00,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the 31st
day of March, 1970, in respect of
Other Capital Outlay of the Ministry
of Irrigation and Power.” .

The hon. Members may now move
their cut motions subject to their
l_)eing otherwise admissible.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): I beg to move:

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 570,000 in respect of the
Ministry of Finance be reduced by
Rs. 100.”

[Failure of the Government to take
any follow up action after the nation-
alisation of banks (32).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 570,000 in respect of the
Iﬁﬁnils&ry of Finance be reduced by

. »

[Failure of the Government to run
the) nationalised banks effectively
(33).]
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“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 2,12,40,000 in respect of
Delhi be reduced by Rs. 100.”

[Failure of the Government to ad-
vance more loans to Delhi Municipal
Corporation for D.T.U. and for gene-
ral wing' (36).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 497,000 in respect of the
Ministry of Industrial Develop-
ment, Internal Trade and Company
Affairs be reduced by Rs. 100.”

[Failure to take action against lead-
ing business companies which were
involved in black marketing and
against officers who connived with
them (41).]

SHRI LOBO PRABHU (Udipi): 1
beg to move:

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 570,000 in respect of the
Ministry of Finance be reduced by
Rs. 100.”

[Reduction of an unnecessary com-
mitment which could be placed on
the Reserve Bank in large part (50).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs, 497,000 in respect of the
Ministry of Industrial Develop-
ment, Internal Trade and Company
Affairs be reduced by Rs. 100.”

[An expenditure arising from an
unnecessary distribution of work
(52).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 44,00,000 in respect of the
other Revenue Expenditure of the
Ministry of Tourism and Civil
Aviation be reduced by Rs. 1004

[Fall in competitive qualities of
Air-India both in rates and services
(55).1

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 2,68,000 in respect of the
Department of Parliamentary
Affairs be reduced by Rs. 100.”
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[Expenditure arising for political
reasons, which also given unfair ad-
vantage to Government (56).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 1,000 in respect of Loans
and Advances by the Central Gov-
ernment be reduced by Rs. 100.”

[Bad planning and management of
Indo-Soviet enterprises (57).]

SHRI JANESHWAR
(Phulpur): T beg to move:

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs, 80,00,000 in respect of Other
Capital Outlay of the Ministry of
Irrigation and Power be reduced
by Rs. 100/
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[Delay and carelessness in the im-
plementation of Shringverpur Hydro
Electric Project of Allahabad (58).]

SHRL OM PRAKASH TYAGI
(Moradabad): I beg to move:

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 5,70,000 in respect of the
Ministry of Finance be reduced by
Rs. 100.”

[Failure of banks to advance loans
to landless and helpless people (72).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 5,70,000 in respect of the
%{/Iinilsbtry of Finance be reduced by

s. 100.”

[Slackness in setting up banks in
rural areas (73).]

SHRI LOBO PRABHU: I beg to
move:

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 14,25,00,000 in respect of the
Other Capital Outlay of the Minis-
gy l?f Finance be reduced to

e 1.7

[Underpayment for assets acquired
from nationalised banks (82).]

SHRI OM ™RAKASH TYAGI: 1
beg to move:
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“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 80,00,000 in respect of Other
Capital Outlay of the Ministry of
Irrigation and Power be reduced by
Rs. 100.”

[Failure to supply power to rural
areas at cheaper rates and according
to the requirements (83).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 80,00,000 in respect of Other
Capital Outlay of the Ministry of
Irrigation and Power be reduced
by Rs. 100

[Limiting the industrial and eco-
nomic development only to urban
areas neglecting rural areas (84).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 5,70,000 in respect of the
Ministry of Finance be reduced by
Rs. 100.”

[Failure of the Government to na-
tionalise foreign banks (87).]

“That thc Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 2,12,40,000 in respect of
Delhi be reduced by Rs. 100.”

[Failure of the Government to pro-
vide adequate financial help to Delhi
Transport Undertakings (88).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 2,1240,000 in respect of
Delhi be reduced by Rs. 100.”

[Failure to give assistance to Delhi
Municipal Corporation, according to
their request, to help the Harijans,
Ricksha-walas and other poor people
(89).] N g

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 497000 in respect of the
Ministry of Industrial Develop-
ment, Internal Trade and Company
Affairs be reduced by Rs. 100.”

[Failure of Government to intro-
duce social control on industries
(90).] .
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“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 44,00,000 in respect of the
Other Revenue Expenditure of the
Ministry of Tourism and Civil
Aviation be reduced by Rs. 100.”

[Failure to develop tourist centres
properly in the country (91).]

SHRI JANESHWAR MISRA: 1
beg to move:

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 80.00,000 in respect of Other
Capital Outlay of the Ministry of
Irrigation and Power be reduced
ty Rs. 100.”

[Delay and carelessness in the im-
plementation of Shringverpur Hydro
Electric Project of Allahabad (92).]

SHRI SEZHIYAN (Kumbakonam):

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 497,000 in respect of the
Ministry of Industrial Develop-
ment, Internal Trade and Company
AfTairs be reduced by Rs. 100.”

[Need to continue the present con-
trol of price in cement industry in
the interest of consumers throughout
the country (98).]

SHRI UMANATH (Pudukkottai):

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 4.97.000 in respect of the
Ministry of Industrial Develop-
ment, Internal Trade and Company
Affairs be reduced by Rs. 100.”

[Need to continue the present
system of control over prices and
distribution of cement (99).]

SHRI P. P. ESTHOSE (Muvatthu-
puzha): I beg to move:

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 570,000 in respect of the
Ministry of Finance be reduced by
Rs. 100.”

[Failure to withdraw provisions re-
garding curtailment of Trade Union
rights of bank employees after the
bank nationalisation (102).]
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“That the Démand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 570,000 in respect of the
Ministry of Finance be reduced by
Rs. 100.”

[Failure to confiscate secret re-
serves of the nationalised banks
(103}.] ‘

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 570,000 in respect of the
Ministry of Finance be reduced by
Rs. 100.”

[Refusal of Reserve Bank to with-
draw its circular regarding coopera-
tive credit societies which accept
deposits from non-members (104).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 570,000 in respect of the
Ministry of Finance be reduced by
Rs. 100.”

[Role of bureaucrats in obstructing
a change in banking policy towards
popular directions (105).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 570,000 in respect of the
Ministry of Finance be reduced by
Rs. 100.” v

[Failure to extend credit facilities
to the poor peasants after the bank
nationalisation (106).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 570,000 in respect of the
Ministry of Finance be reduced by
Rs. 100.”

[Non-availability of suitable credit
for small scale industries even after
bank nationalisation (107).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 5.70,000 in respect of the
Ministry of Finance be reduced by
Rs. 100

[Failure to stop the use of banking
funds for speculative activities after
bank nationalisation (108).]
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“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 570,000 in respect of the

R Mli&;stry of Finance be reduced by
S. ."

[Anti-employees policy of the cus-
todi&)ms of the nationalised banks
(109).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 570,000 in respect of the
M'inistry of Finance be reduced by
Rs. 100.”

[Failure of the Government to ap-
point new custodians for the nation-
alised banks (110).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 570,000 in respect of the
Ministry of Finance be reduced by
Rs. 100.”

[Failure to stop misuse of banking
funds by big business houses after
bank nationalisation (111).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 2,1240,000 in respect of
Delhi be reduced by Rs. 100.”

[Failure to introduce one point
sales tax system in Delhi (112).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 497,000 in respect of the
Ministry of Industrial Develop-
ment, Internal Trade and Company
Affairs be reduced by Rs. 100.”

. [Delay in_completing the investiga-
tions regarding the affairs of British
India Corporation (114).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 497,000 in respect of the
Ministry of Industrial Develop-
ment, Internal Trade and Company
Affairs be reduced by Rs. 100.”

[Top heavy administration of de-
partment (115).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing .Rs. 497,000 in respect of the
Ministry of Industrial Develop-
ment, Internal Trade and Company
Affairs be reduced by Rs. 100.”
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[Links of big business houses with
higher officials of department of com-
pany affairs (116).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 497,000 in respect of the
Ministry of Industrial Develop-
ment, Internal Trade and Company
Affairs be reduced by Rs. 100.”

[Failure to take action after the
Report of the Industrial Licensing
Policy Inquiry Committee (117).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 1,000 in respect of the Other
Revenue Expenditure of the Minis-
try of Irrigation and Power be
reduced by Rs. 100.”

[Failure to settle Narmada Water
dispute amicably (120).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 1,000 in respect of the Other
Revenue Expenditure of the Minis-
try of Irrigation and Power be
reduced by Rs. 100.”

[High cost of Narmada Water Dis-
putes Tribunal (121).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 44,00,000 in respect of the
Other Revenue Expenditure of the
Ministry of Tourism and Civil Avi-
ation be reduced by Rs. 100.”

[Waste of public funds in the name
of travel promotion scheme (122).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 2,68,000 in respect of the
Department of Parliamentary
Affairs be reduced by Rs. 100.”

[Need to discontinue all the facili-
ties to Government Deputy Chief
Whips at the cost of public exchequer
(123).]

“That the demand for a supple-
mentary Grant of a sum not exceed-
ing Rs. 14,25,00,000 in respect of the
Other Capital Outlay of the Minis-
try of Finance be reduced to Re. 1.”

[High rate of compensation than
necessary to the fourteen nationalis-
ed banks (124).]
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“That thc Demand for a Supple-

mentary Grant of a sum not exceed-

ing Rs. 14,25,00,000 in respect of the

Other Capital Outlay of the Minis-

try of Finance be reduced to Re. 1.”

[Failure to nationalise foreign

banks (125).]

“That the demand for a supple-
mentary Grant of a sum not exceed-
ing Rs. 80,00,000 in respect of Other
Capital Outlay of the Ministry of
Irrigation and Power be reduced
by Rs. 100.”

[Failure to provide adequate funds
for rural electrical programmes
(126).]

“That the Demand for a Supple-
mentary Grant of a sum not exceed-
ing Rs. 80,00,000 in respect of Other
Capital Outlay of the Ministry of
Irrigation and Power be reduced
by Rs, 100.”

[Failure to provide adequate funds
for medium irrigation schemes (127).]

SHRI S. M. JOSHI (Poona): I beg
to move:

“That the demand for a supple-
mentary Grant of a sum not exceed-
ing Rs. 4,97,000 in respect of the
Ministry of Industrial Develop-
ment, Internal Trade and Company
Affairs be reduced by Rs. 100.”

[Need to continue the present sys-
tem of cement control (136).]

MR. CHAIRMAN: The cut mo-
tions are also before the House. Two
hours are allotted for this discussion.

SHRI D. N. PATODIA (Jalore):
While we are authorising and sanc-
tioning additional expediture to be
incurred by various government agen-
cies, we appear to be completely in-
different to the economic conditions
prevailing in the country and the
conditions in which the common man
in the country is living today. Go-
vernment exfenditures over the last
few years have been rising in geo-
metrical progression which will be
indicated by the fact that as com-
pared to the central budget in 1950-51
of Rs. 627 crores, in 1969-70 the bud-
get has risen to nearly Rs, 4,000
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crores. On the other hand, the condi-
tions of the common man are dete-
riorating. What is the Government
doing today to improve the lot of
the common people? What has it done
over all ¢hese years to improve the
living conditions, the economic con-
ditions in the country?

15 hrs,

First of all, I will take some of the
basic needs of the common people
where our Government has miser-
ably failed. The biggest problem to-
day is of unemployment. For the first
time now, we hear that the total un-
employed in the country is as much
as 10 million. Every day, every hour
and every minute, the number of
unemployed people is rising. There
appears to be no solution in sight
cither in the fourth Five Year Plan
or anywhere else, Next important
problem is with regard to providing
adequate housing facilities to the
people of our country. According to
the recent assessments made by the
Governmental agencies, we have al-
together a shortage of as much as
cight crore houses in our country.
This shortage is rising every vear.
Construction of houses in the country
does not keep pace with the need
for additional houses even in rela-
tion to the rising population, and
every year, every month, the short-
age is mounting. With regard to edu-
cation and medical facilities which
are the other basic needs of the
people, we are lagging behind in the
similar manner. Even today, in our
country. out of 100 persons. 66 are
illiterate, who do not know how to
read and how to write.

What is the Government doing to
seek improvement in respect of all
these situations? What are they plan-
ning? What are their programmes?
They are always silent and round
about in respect of all such matters
and never come to the point direct.
T would strongly rec8®mmend that
let all their programmes, let all their
planning, let all their schemes be set
aside, but let thesc basic needs of
the people be taken care of. Let us
provide education to the people; let
us provide employment to the people:
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let us provide housing to the people;
let us provide medical facilities to
the people, and let us provide drink-
ing water to the people. Unless we
are able to provide these facilities,
there is no sense in making any pro-
gress on any other front and bring-
ing in the fourth Plan or the fifth
Plan and there is no sense in increas-
ing the budget year after year.
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Let us take the other side of the
cconomy and see how we are func-
tioning over the last few years. On
food production, we appear to have
achieved some results and our pro-
duction is likely to increase beyond
one-hundred mijllion tonnes, but si-
multaneously, the prices are now
tending to fall, so much so that the
cultivator is no more finding it re-
munerative to utilise fertilisers for
agriculture: the consumption of fer-
tilisers has considerably gone down.
On the other hand, there is a steep
rise in the cost of all consumer goods.
There is a steep rise in the cost of
all industrial raw materials. Accord-
ing to the figures of the Reserve Bank
of India, there has been a rise of
approximately 13 per cent over the
last few months. But there is no
simultaneous expansion of industrial
production. There is no activity what-
soever with regard to the growth of
industrial production. The demand
is going up_ but production is not
going up, Industrial expansion is
more or less stagnant. We hear, for
the first time over the last so many
years, that even bank funds are sur-
plus; there are no entrepreneurs:
there are no businessmen who are
willing to take funds from the banks.
They want to give funds but there is
no demand.

MR. CHAIRMAN: The difficulty is,
there is a demand by the agricultu-
r}i‘sts. but there is nobody to give
them.

SHRI D. N. PATODIA: That is
what I am saying: there is a growing
demand but there is no matching
production of industrial goods.

MR. CHAIRMAN: You said no-
bodﬁr wants to take funds from the
banks.
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SHRI D. N. PATODIA: What I
meant to say was the industrial pro-
duction is not increasing. There is
stagnancy in industrial production.
Industrial entrepreneurs are not com-
ing forward with investment. There
is no healthy climate for expansion
of industries today. By various legis-
lative measures, by various acts
which have been passed by the Go-
vernment recently, by various re-
ports of Commissions which have
been set up, like the Dutt Commis-
sion, the Monopolies Bill, etc., they
have created a scare in the country.
1f these conditions are going to pre-
vail in our country, there is not going
to be any appreciable industrial
growth, The position today is, the
State sector itself is employing as
much as Rs, 3,500 crores every year,
and they are losing in the neighbour-
hood of Rs. 35 crores annually. They
are not in a position to expand and
they are not capable of expanding.
They do not have the calibre to ex-
pand and act. The private sector
is being prevented from expanding.
This is the position of stagnancy in
which we are stuck up in our eco-
nomic sphere,

In exports, we fared a little better
last year, but this year it has started
coming down. Our deficit financing is
going to exceed Rs. 250 crores. 1
would not be surprised if it reaches
Rs. 300 crores. All these indications
are extremely unhealthy. We are
heading towards a situation where
there would be an economy of short-
age, of rising prices without corres-
ponding rise in income. If we do not
take proper care of the situation, we
shall be facing a very acute infla-
tion in our country which the Go-
vernment will not be able to take
care of.

What is the Government going to
d_o about providing the basic necessi-
ties of life to the common man such
as housing, employment, drinking
water, medical facilities, education.
etc? What are they going to do to
reverse the trend of economy which
is heading towards inflation and an
cconomy of shortage? Unless these
things are taken care of whatever
budget they may bring forward, what
L/P(N)5L5S—6()
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ever schemes and planning they may
try, to have, nothing will happen in
this country. I warn the Government.
They should rise to the occasion and
see that the needful is done. Let
them come forward with certain spe-
cific assurances and with certain
crash programmes by which they may
reverse the trend of the economy
which is prevailing today.

SHRI NITIRAJ SINGH CHAU-
DHARY (Hoshangabad): Sir, I rise to
support the Demands before the
House, because they arise from deci-
sions taken by Parliament or approv-
ed by Parliament. At the same time, I
would like to draw attention to leak-
ages in revenue. I will first refer to
a case which relates to the Industrial
Development Ministry and also the
Finance Ministry.

I will put forth the case of the
lower middle-class persons. I am
referring to Vespa scooters. Its price
ex-factory is Rs. 2402. The spare wheel
with tyre and tube costs Rs. 86.31.
The pillion seat costs Rs. 46, the foot
rest Rs. 23, plastic bottle Rs. 1.75,
excise duty Rs. 219.53, freight from
factory to Delhi Rs. 84.00, transit in-
surance charge Rs. 7 and octroi at
Delhi Rs. 17. The total comes to
Rs. 2886.39. But the manufacturers
have sold the Vespa scooter at Rs.
3011.19 through their Daryaganj de-
pot. They have been thus charging
an excess amount of Rs. 125 per scoo-
ter approximately. [ understand
during, the period 14-55 to 30-9-69
about 18,000 scooters have been sold
through this branch office at Delhi
and at the rate of Rs. 125 extra per
scooter, more than Rs. 20 lakhs extra
have been recovered from the custo-
mers. Besides this, the manufacturers
send these scooters to their Delhi
office as branch transfers and do not
pay any Central Sales Tax.

The company buys foot rest from
ancillary suppliers for not more than
Rs. 13 including fittings, but charge
Rs. 23. They buy pillion seat for not
more than Rs. 30 but charge Rs. 46.
The actual cost of transit insurance
is not more than Rs. 2 per scooter,
but they charge Rs. 7.

These manufacturers are also manu-
facturing autorickshaws, There is a
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long waiting list for these vehicles
in towns like Delhi, Ahmedabad,
Poona, Bangalore, etc. In these places,
the autorickshaws are sold at a pre-
mium of Rs. 2,000 to Rs. 2,500. Yet,
the managing agents have during the
period February, 1968 to January,
1969 allotted 288 autorickshaws to
Thana, 134 to Patna, 198 to Hansi and
88 to: Hissar. There are hardly any
autorickshaws plying in these places.

There is one more important point.
The managing agents of this com-
pany drew Rs. 70,000 in 1967 and de-
posited that money in the account
of Jivan Private Limited, but in the
original manufacturing company the
amount is shown as debiting the War-
dha District Congress Committee. to
which it has not been paid. May !
request the Government to enquire
into these affairs and see¢ how the
money of this undertaking is being
misappropriated by the managing
agents.

SIIRI PILOO MODY (Godhra): To
the benefit of the Congress Party.

SHRI NITIRAJ SINGH CHAU-
DHARY: I am speaking irrespective
of ‘parties.

The other matter to which I would
like to draw attention of the Minister
relates to the statement of a person,
who came to India by Air India, who
brought certain contraband things.
He was searched and diamonds and
many other things were found on his
person, His statement was recorded.
1 would not name him. His statement
is in Bombay Customs file No. AIR.
CUS. 49/171/69 and the statement was
dated 30th January, 1969. I hope the
Minister will look into the important
revelations made by this person and
see to it that the matter is not hushed
up. .

The third point is about persons
coming to this House with limited
means and limited resources and then
aetting rich almost overnight, When
we sit in this House, whether on the
treasury benches or cn the opposition
benches. we sit as representatives of
the people. T will not name the per-
sons but 1 have papers in my posses-
sion which, if the Minister desires, I
will place at his disposal,
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SHRI PILOO MODY: Sir, you
should sk him to liy them on the
Table,

SHRI TENNETI VISWANATHAM
(Visakhapatnam): I think it is a very
important point. Since it relates to
members of this House I think it is
only proper that the information
should be placed on the Table of the
IHouse. Although we are not very
much interested in kecoming rich
quickly, we are yet interested in that
information.

SHRI PILOO MODY: At least we
know whom to look for a donation.

SHRI NITIRAJ SINGH CHAU-
DHARY: The Minister should look
into these matters.

SHRI RANJEET SINGH (Khab-
labad): It is an accepted fact that
whenever there is any Supplemen-
tary Demand for Grants, part of the
reason is the lack of foresight in for-
mulating the main budget and the
greater tragedy here is that the go-
vernment does not even confess to
lack of foresight. T would like to ask
the government on what principles
thev formulate the budget. When you
want to do something certain princi-
ples are involved. There is a certain
appreciation of the situation, you
consider the task that one is required
to do and then relate it to the budget.
There is no planning for the budget
in this country, at least by this go-
vernment.

I would like to submit that thev
keep on coming to this House with
excess demands and supplementary
demands only because of the lack of
foresight and lack of planning in
preparing budgets. Thev should con-
sider this point that whenever thev
get the commanding heights of eco-
nomy under them thev cannot be
controlled from commanding heights
of foolishness. Therefore, T would
appeal to them that thev formulate
all their budgets and run their go-
vernment on certain principles,

Let us see some of the principles
that should be involved in planning
the budget. For instance, there is no
aim formulated by the government.
The first principle is that all budgets
should conform to the aims set by
the government. There should be a

124
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national aim. Whether it is an aim
of development according to certain
percentage or it is up to certain
norms, that aim should be there, and
the budget should conform to that
aim. Unfortunately, the only aim this
government has formulated is stick
to the chair at all costs.

SHRI PILOO MODY: That cosis
money.

SHRI RANJEET SINGH: I would
appeal again that the government
should step down from the schizo-
phrenic utopia of neo-communism
and come down to the earth root itself
deep in the soil and then plan for
the people,

Mere slogan-mongering will not do.
That they are socialists and want the
people to prosper should be reflected
even in the Supplementary Demands
and in the Budget. I wish that in the
Supplementary Demands there were
items included for interim relief, for
instance, to Government employecs.
A Pay Commission is already ag-
pointed but that Pay Commission will
take a long time. Evervbody knows
that the Pay Commission is not going
to recommend lesser pay for these
people; it is going to recommend
higher pay for these pecople. Therc-
fore, we know that therc is at the
moment a want existing, Realising
this and foreseeing that want, Go-
vernment should have demanded
money for payment of interim relief
to Government employees.

Let us also look at the socialist
picture of this Government, Take
housing, for instance. 90 per cent of
the Class I officers in Delhi have becn
provided with houses. 52 per cent of
the Class II officers have been pro-
vided with houses. But when it comes
to Class III and Class IV, the basic
strata of socialism which they profess
to represent and follow, the percent-
age is only 25,

SOME HON. MEMBERS: Shame,

shame,

SHRI PILOO MODY: They cannot
provide housing for the country; they
cannot house their own employees.

SHRI BAL RAJ MADHOK (South
Delhi): They are your own figures
given in reply to my questjon.
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SHRI RANJEET SINGH: in con-
sidering the basic principles ol so-
cialism I would like to put it to this
Government that the future is not far
when the prophecy of Jesus Christ
that thc meek shall inherit the earth
will come true but there will never
be a day when, although they may
succeed in forming governments, the
fools will inherit the earth. There-
fore I would like the Government to
formulate certain guidelines and a
national aim and then, according to
that, have a plan for their Budget
and then budget for their plans and
aims,

1891 (SAK.L)

I would also request the Govern-
ment to keep away from their plan-
ning those people who have always
been cngrossed in making personal
money for personal gains. What is
the use of leaving the entire cconomic
and industrial planning of the ruling
party to persons who have bcen in
the shadow when they were in the
Ministry or even when they were
outside?

SHRI BAL RAJ MADHOK: TTK.

SHRI PILOO MODY: KDM, KGB,
MVD, DMK.

SHRI RANJEET SINGH : Those are
the persons who are now formulating
the future of our country. The eco-
nomic and industrial development of
our country is based on such per-
sons. Is the Government going to
bring in socialism through such
people?

1 would like to give a guideline to
the Government by quoting in full
the two lines which were quoted out’
of the full context by Shri Beni
Shanker Sharma from the aphorisms
of Abraham Lincoln, and Abraham
Lincoln was somebody whom even
Stalin praised, even Lenin praised
and, I am sure, if he had read propcr
history. Mao also would have praised.

SHRI BAL RAJ MADHOK: They
do not praise him. Lenin stood for
the unity of America; they stand for
the partition of India.

SHRI RANJEET SINGH: This is
what Lincoln said—

“You cannot bring about prospe-
rity by discouraging thrift.
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You cannot strengthen the weak
by weakening the strong.
You cannot help the poor by
destroying all riches.
You cannot establish sound secu-
rity on borrowed money.
You cannot keep out trouble by
spending more than you earn.
You cannot build character and
courage by taking away man's
initiative and independence.
You cannot help men permanent-
ly by doing for them what
they could do for themselves.”

V€ am

If you follow these guidelines given
by a person who led his country to
unity, integrity and prosperity, the
Government will certainly give us
a good and properly planned Budget,
a progerly planned economy and an
economy with a sound base for the
country.

oft o == w1 (Wyat) ;o o
qrafeaee a1, 9g grifefes arafaee a1 )
gz frafoee @ & A9 a9 dea
FY frama wa &

o %o Mo AW (HAIEAT): FArAfq

ey, gl fewiesd & A& %1 a1
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& T § I IR TR T ey fESArET
IEAT § | FEAER & g #7 qga @ aq
FEr Ol & | grafaew w ara o 7 St
A ag > T Sar @ wreaswr
o TFIT F7 F5F aTel 1 ST Fare
fo &%F A A1 FRAHI & IR AT
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T fae AT & g9 § & 1 FTeae
AT FAE IEY F gIT A=A § | FOE
TqE Y FAGIT A g T G20 R
TET T FAE A NI F T E,
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QY AT g § & FF FATT IA7 Al
g fr mfsfen & wrr A g9 wuw it
T faer A wT g 9% gre fear v
g QAT & | 9T H9T FE AT AT
T FET FOE T NE 215 7 @
g7 | WO A A 170 WA g | FO
45 T4 9 & T £ | g8 aF fEee
FY AT FIT gE AT FTLAFTCFT 150—160
wqq % faw @ & | A 39+ fgal Ay
T F AT FE @ 2 o+ A H
TEF A 7 facemar g, 49 fomr & A6
#ré d@T F1 A9 TG & AT gEE
fF T FAH FT AT IgIAT £ AT
Fqrd & f ot AT 0F FTET FIARTT
FY IIAT F7 ITH A@ A FOG GO
Y qEEgT T A0 | FEHES Few F fAq
TR g FTedr #1 g€ & i ag o o
qro F T I &Y AGEAT | I AE F
A T W AT FUE qar T & FTeA
FONA & IFG F IIH GO JAT
arfen o7 sfam am FwawEl & fAE
1 smFEqr g1 ATfEw | D FOH A
SISFOTT EHTY ST H AT AFAT 3 AT A
AR AT AT K1 FAF F T 97 @Y
FTATILAT 2, IHHT T ZTAFATE |

SHRI SEZHIYAN (Kumbakonam):
Mr, Chairman, Sir, I have moved Cut
Motion No. 98 seeking to continue the
present svstem of control of price and
distribution in cement industry in the
interest of consumers throughout the
country.

SHRI PILOO MODY: No.

SHRI SEZHIYAN: The very per-
son who says now ‘No’ signed i
memorandum prepared by all the
Members of Parliament to the effect
that the present system should con-
tinue and it will be in the interest
of the consumers to continue the
present system. It is probably his
sccond thought .. ..

SHRI PILOO MODY: I am very
happy he has given me an opportu-
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nity to explain that I did it entirely
by mistake,

SHRI SEZHIYAN: Probably, later
on, he may come out and say some-
thing entirely different, that what he
said today was also a mistake.

Apart from one or two persons
who by mistake put their signa-
tures, almost all the persons, all the
parties, except the Swatantra Party,
want that the present system should
continue, The Chief Minister of Mad-
ras, the Chief Minister of Andhra
and the Industry Minister of Assam
have written to say that the present
system should continue. All the pub-
lic sector undertakings in the cement
industry have also said that the pre-
sent system should continue. In spite
of that, there was a proposal by the
Government, In the Consultative
Committee, the Minister was very
gracious enough to say that so many
representations had come and that
they had not yet made up their mind.
that their mind was still open. I hope
that they will reconsider and comc
out with a positive statement,
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THE MINISTER OF PARLIA-
MENTARY AFFAIRS. AND SHIP-
PING AND TRANSPORT (SHRI
RAGHU RAMAIAH): May I suggest
that the proceedings ef the Consul-
tative Committee be not referred
here? The convention is that the pro-
ceedings of Consultative Committees
are not referred in the House.

SHRI SEZHIYAN: I only refer to
what appeared in the paper about
the Consultative Committee meeting.
I think, T can say that in the Housc.
This has appeared in the press.

SHRI RAGHU RAMAIAH: It

comes to the same thing.
MR. CHAIRMAN: Is he a membcr
of the Consultative Committee?
SHRI SEZHIYAN: Yes.

MR. CHAIRMAN : He may please
not refer that. (Interruptions),

SHRI SEZHIYAN: 1 referred to
what has appeared in the paper.
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MR. CHAIRMAN: If it has appear-
ed in the paper,

SHRI RAGHU RAMAIAH: There
is an agreement among all the par-
ties—Acharya Rangaji knows about
it—that the proceedings of Consulta-
tive Committees be not referred on
the floor of the House.

SHRI DHIRESWAR KALITA
(Gauhati): There is no such agree-
ment.

SHRI SEZHIYAN: 1 do not want
to enter into controversies and waste
my time. Even now I appeal to the
hon. Minister to reconsider the de-
cision because decontrol of cement
at this stage will be against the con-
sumers’ interests and will encourage
monopoly hold which has already
about 68 per cent of the cement in-
dustry, it will help the big business
at the expense of the consumers
throughout the country and exports
will be affected, all the public sector
works and planning, will go away if
decontrol of cement is done at this
stage, the Government itself heing a
buyer to the extent of 35 to 40 per
cent. Even at the proposal stage, the
ACC has announced that they are
going to increase by Rs. 6. Suppose
cement is  decontrolled, the ACC
alone will make a profit of Rs. 160
lakhs through this process; Sahu Jain
will make a profit of Rs. 83 lakhs;
and Dalmia will make 5 profit of
about Rs. 40 lakhs, All the big busi-
ness will profit by this. Therefore, I
would appeal to the Government to
go into this question, and continue
the present system of control over
price and distribution of cement.

Secondly, T will talk about drought
relief and flood relief. One of the
learned leaders of this House, Shri
Ranga, once wrote in an article that
a permanent fund should be created
for flood relief and drought relief
which was a recurring one. That is
a very good idea and Government
should accept it.

Speaking about the drought relief,
my mind is turned to the various
canards, accusations and abuses made
about the drought relief that was
given to Tamil Nadu. Because somc
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amount has been given for drought
relief there, one hon. Member of
this House wrote that the DMK had
been bought; an illustrious leader
came out amplifying that the DMK
was bought with public money by
Indira.

SHRI S. S. KOTHARI (Mandsaur):
That is correct,
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SHRI SEZHIYAN: Do not rush
where the angels fear to tread.
Wherever there was a change in the
situation and there was a change in
the attitude, I do not know whether
it is fair to accuse that the members
have been bought, I can say this to
the Swatantra members. In 196%
there was a no-confidence motion
moved by Mr. N. C. Chatterjee
against Shastri's Government. At that
time, making his maiden speech, Mr.
Dandeker spoke on behalf of the
Swatantra Party. He did not support
the no-confidence motion; he was
with the Government in 1964, At
that time; he said:

“I think, this Government has to
be given a chance. I am equally
certain that quietly and steadily
they want to come to grips with
the problem. If they do the right
thing, we shall respond by saying.
}All}-ilght. get along, you are doing
ine’.

I do not know how many crores
were paid to them in 1964 to make
that stand and support the Govern-
ment. T might also say one thing. Till
this date the amount paid for drought
relief in Tamil Nadu was only Rs. 13
crores.

SHRI S. S. KOTHARI: I am glad
that you admit that Rs. 13 crores has
been paid to Tamil Nadu Govern-
ment. Has this not affected your
Party’s attitude?

SHRI SEZHIYAN: You are an ac-
countant. T will account for every
thing. Mr. C. B. Gupta, the present
Chief Minister of Uttar Pradesh. as
per newspaper reports. is reported
{)0 hil;’(‘ said in Lucknow on Decem-
er 11:
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“Prime Minister, Indira Gandhi,
has won over 25 DMK Members
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ecen bought? Rajasthan was gi\.ren

IRs. 50 crores, Can you say that the

of Parliament by making a gift of Rajasthan Government was bought

Rs. 24 crores to Tamil Nadu for
flood-relief work.”

Actually this is a gift from Shri
Gupta, not from Shrimati Indira
Gandhi, whose Government gave
only Rs. 13 crores. Out of this Rs. 13
crores, only Rs. 3 crores is grant
and the balance of Rs. 10 crores is
loan. Sir, this is a serious allegation,

SHRI PILOO MODY: You admit
Shrimati Indira Gandhi gave and not
the Government,\

SHRI SEZHIYAN: Out of this
Rs. 13 crores, the first instalment was
paid on the 19th April and the last
instalment of Rs. 2 crores was paid
on 26th September. Sir, Congress rilt
came in the middle of November.
Till then no accusation was made on
the DMK Government of Tamil
Nadu that DMK members gre being
bought. Just because there was an
adjournment motion and we look a
particular line on that, all these mo-
tives are being attributed to us.
If motives arc to be attributed for
giving relief flood or drought, then
the Orissa Government should bhe in
the red rag because in the year 1968-
69 they got as much as Rs. 9 crores
50 lakhs. T do not know whether
when the amount was paid to Orissa,
the Swatantra Members from Orissa
were bought. In 1967-68 Rs. 41 crores
were paid to Bihar, Were the Bihar
members bought with that?

I can give the entire story. From
1966-67 to 1969-70. Andhra Pradesh
was given about Rs. 26 crores.

Assam got about Rs. 8 crores. Bihar
was given about Rs. 64 crores,

SHRI RANGA (Srikakulam): What
is yvour real complaint? Is it that vou
have not bcen given more? R

SHRI PILOO MODY: During thr
similar period what did you get?

15.34 hrs. ..
[Stirt M. B. RaNA in the Chair]

SHRI SEZHIYAN: West Bengal
got Rs. 26 crores. Do vou mean tn
say that Shri Ajoy Mukherji has

over? These are canards. These are

\ false accusations. There is a proverb

in Tamil:
“Than Thirudi pirarai namban.”

That is, a man who is accustomed tJ
thieving will never believe anybody
clse. So. only a person who can
casily be bought makes such silly
accusations, I do not know what the
prices of those mcmbers who raised
this question are, Whether it is a
crore or g lakh, I do not know. They
can say ‘we do not agree with your
line of action here.” They may say
‘Wc do not agree with your attitude.’
But to altribute a motive that so
many members have been bought,
and even p Chief Minister makes an
accusation that a gift of Rs. 24 crores
was made to Tamil Nadu to win
over the DMK members—he  says
Rs. 24 crores whereas we received
only Rs. 13 crores and 1 will be glad
to receive the balance Rs, 11 crores
from that Chicef Minister. After the
15th of November there is a split
here and a change in the attitude
which dragged all these things. If
there is an honest accusation, then
in the month of April when Tamil
Nadu Government received Rs. 2
crores, it should have been made
then, The Central Government, ac-
cording to the censtitutional provi-
sions, is bound to help the States.

Sir, the drought condition in Tamil
Nadu was not a normal one. It was
an abnormal drought. For two conti-
nuous vears, duc to the failure of
the monsoon, there was a shortfall of
Rs. 100 crores worth of foodgrains.
Who is 40 bear this? On account of
the drought and the failure of the
monsoon 18 million people were
aflfected in Tamil Nadu. 9 lakhs
acres were left barren and the short-
fall of foodgrains was 12.75 lakh ton-
nes. When we have lost about Rs, 100
crores worth of foodgrains, the State
Government lost a revenue of about
R+, 20 crores and further. th, State
had to incur an expenditure of Rs. 18
crores hrcause the drought relief is
not fullv subsidised by the Centre.
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They give only 75 per cent. And
with the Rs. 3 crores granted, all
the 25 members have been bought!
The entire DMK Government has
been bought by the Indira Gandhi
Government!

SHRI PILOO MODY: For a figure
like Rs. 3 crores, how can 25 be
bought?

SHRI S. M. BANERJEE (Kanpur):
1 can buy him for Rs. 5.

SHRI PILOO MODY: Produce it.

SHRI SEZHIYAN: These accusa-
tions will not help parliamentary
democracy.

Prof. Ranga has suggested that «
permanent fund should be created to
help when there is drought in some
place, floods in some other place. be-
causc protection is needed by way of
relief when such calamities occur.
With this end in view, the Central
Government should set up a perma-
nent financial commission to look
into the matter and afford appro-
priate relief.

SHRI CHINTAMANI PANIGRAHI
(Bhubancswar): We are today
faced with a most difficult situation
in the economic sphere which de-
serves the serious attention of Gov-
ernment. I{ we look at the debt ser-
vicing position of Joans, you will be
surprised to know that it is mount-
ing every year at a speed at which
perhaps the people of India will not
be able to bear the burden any fur-
ther.

In 1966-67. the debt servicing pay-
ment on foreign loans was of the
order of Rs. 333 crores, in 1968-69 it
rose to Rs, 375 crores and in 1969-70
it shot up to Rs. 412 crores. T was
going through the draft Fourth Plan
where they have estimated the total
debt servicing payment during the
Plan period to be of the order of
Rs. 2,080 crores. 1 venture to say
that it will actually exceed that
amount by a wide margin. Recently
the President of the World Bank had
said that perhaps in a  course of
vears India will have to pav ofl all
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her export earnings by way of ser-
vicing payments. In 1966-67, debt ser-
vice formed 21 per cent of our ex-
ports, in 1969-70 it went up to 29 per
cent. Calculating the same liability
as part of foreign aid utilisation, in
1966-67 it was 24 per cent and in
1969-70, it has gone up to 42 per cent.
1 can say without fear of contradic-
tion—I hope Government will come
forward with an answer to this—
that by 1973-74, more than 80 per
cent of our export earnings will be
consumed by debt servicing pay-
ments on the foreign loans we have
incurred. If this is the position, what
do Government propose to do?
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Exports in 1966-67 were Rs, 1,157
crores and in 1969-70 they went up
to Rs, 1,406 crores. Even at the pre-
sent rate of imports and exports,
we have an adverse balance of
trade. The latest export-import N
figures are: imports Rs. 1972 crores
and exports Rs. 1406 crores. If the
debt servicing payments remain at
this rate, what remains for this coun-
try to utilise for development out of
its hard earned export earnings. This
is a most serious aspect of our econo-
mic burden and it needs immediate
consideration of the Government.
We do not know how they have ne-
gotiated with the foreign Govern-
ments and what are the decisions,
and if they have requested the
World Bank and other international
financing agencies that these pay-
ments should be staggered, I do not
know to what extent they have suc-
ceeded.

Again, T come to the question of
the total financial drain so far as
India is concerned. I shall give the
figures from the statistics that the
Government  itself has supplied to
Members of Parliament. T have just
now stated that the debt servicing
itself comes to Rs, 450 crores a year.
But if you include the repatriation
of profits of foreign companies in
this country, the pavments towards
imported know how. and the pay-
ment on royalties, and even the pav-
ment [or the import of crude oil, if
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you did add all these things, then
the total annual financial drain from
this country comes to Rs. 700 crores.

I then submit for your considera-
tion and the consideration of the
Government that there are foreign
private investments in this country.
I am citing only five or six foreign
private companies in the country:
one is the Imperial Chemicals; the
next is Unilever. and then there is
Metal Box. Indian Aluminium, Union
Carbide, Dunlop Rubber, Esso and
Caltex, and so on. Their rate of pro-
fit averages from 19 to 22 per cent
and for Esso and Caltex, it comes to
about nine to 12 per cent. Even takc
the Oil India Co., where the Govern-
ment have equity shares and see how
it is being managed. If you do not look
into all this and if you do not check
the financial drain, I do not know
how you can make a self-reliant and
planned economy for our country.
Planning does not mean spreading the
governmental expenditure over a
period of nine years. That is no plan-
ning. Planning must be a self-gene-
rating and self-financing process and
it must be growth-oriented. But what
is happening now? You must check
this kind of thing which is going on.

Then I want to bring to your no-
tice what one of the business execu-
tives in the United States has said
in this connection. Business Interna-
tional, a United States consulting
firm, has said:

“Few countries in the world have
maintained a record of prompt re-
mittance as companies in India des-
pite the extreme shortage of
foreign cxchange that has faced
the country during the past few
years.”

So, that is the position about remit-
tances, and even the United States
consulting firm, the Business Inter-
national, have said like this.

With one more point, I shall be
concluding. Recently there has been
a shortfall of 20 per cent so far as
consumption of fertilisers are con-
cerned. Some months ago. we request-
ed the Government that they should
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not go in for the advice of the sp-
called cxperts, who come to this
country. Those experts say that the
consumptions of fertilisers will in-
crease to four million tonnes and
therefore you go on importing ferti-
lisers; on their advice, Rs. 200 crores
worth of fertilisers were imported yet
the shortfall in its use is 20 per cent.
We have our own fertiliser factories.
Why should we not rationalise and
channelise our production in a manner
that we can meet the demand in our
country without importing Rs, 200
crores worth of fertilisers every
year? I request the Government,
therefore, through you, and I urge on
them to see that whenever they are
going in for the import of foodgrains
and the import of fertilisers, they
should consider the actual demand
ol the country and then alone they
should go in for foreign markets if
nccessary.

What we now find is that the Gov-
ernment are being squeezed, We have
nationalised our major commercial
banks but not the foreign banks
which are allowed to open their
branches here. How do you allow
these things? You have not nationa-
lised the f{foreign banks here; you
have only nationalised the major
Indian banks; and the foreign banks
go on opening their branches. If to-
day the USA decides to withdraw &t
least Rs. 200 crores from the PL 480
deposits and give them to the foreign
banks as the deposits, than the na-
tionalised banks can never compete
and such deposits shall exceed the
total paid up capitals of all the na-
tionalised banks, Therefore, the Gov-
ernment should take this aspect also
into consideration, and they should
never allow any foreign bank to
open their branches and, if necessary
in the shortest possible time, the
Government should nationalise all
the foreign banks in this country.
That is my submission.

=it s wrel (gTgE) e S
# T AU qE F q Faer fi qi o
ST qGT FT AT ATHGT FIAT ARAT

g1
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U a1 A ger 45 & fom A owg
e # d€r G F1 A & 6]
39 & fou wew § «wf qil 0 & =g
F1 | gz M1 § 7 T T FY 7T 47 /T
w9 6T =@ ot 1 357 @I g | feeh W
2 #gt o faum o™ 7 g, afEw o
warae A faeedt &1 fg=dt wrdy Trer s
fear &\ 5@ & o9 W gQ@w #, g A
fgey Wt T 2, fgwmae wew AT feRdy
W ¥ A F8ATag & fr g aeEi & Y
TTE FIE & I FT AHL F [ § Al
faeet sfge fF agh & FEf & @@ aw
e froig & ag o= e 7 for@ o1 W
A fgedt W g1 8% | g a1 3o fae Y 7T
gfar arags I T fFms qa T &
T feelt @ AT 1965 & As W
Ffaur & w1Fa fagia #1 A &7
gATIEA §AT a8 STEH & aw g fr
TER FE e F a= agl & g F1 7w
F4 A1 gw wwfa & | wfaam F oA w
sraeaT A § Ty sifafaag & ff F18
o sgqedr A9 & g w ot ®
frror 3 &Y @FIA AW TT HET AL
ez 1wl & og wea § &+
FET G 4 JT qorAnT st
# ux faaa fex wse w@r & qan ¢ @
frag FT 1WA 1963 K AE VAT F7 &
FH1970F T Tg SATCAT HGT F T |
UF TR A HTTR |

gE @ ® AT AEN 67 % "aAq
FgaT SrgaT g fom d wen o feae %
gaq § wr¢ sammfuaor fw #33 #;
I, UF 99 § a9 qEAAT 3 GCHITH
7g & & @R aF a® AR AT 8,
IT & I ATE@ AR FAST ¥AT
=17 TN E | TEET TH qCF B AT
fr forr sxbpra & wfeaes o= fromgn

7 fagane g1 % gg faedT SR & T qeram
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F o< Ao adf & AfFT 9w 97 &
faa me & @1 w6t f+ 98 g whEi s
ATHA A} T2 gAfa 9w froiad @1 92
FF HORIAET 7 772 7 o 9 &
g &Y AT G AT gOR & FAG F gAv
NG & W FT AFT AT, 0F & TG
oI AYAE & faq &1 qFHT AT |
M /7T FE qg 2 fF o mm g
AW T @ & aF 79 57 1 73 fawarw
feqred fF S T oAtEl W FET
TOIT S99 FL F A T UF froqey s
T a1 R 37 A1 A T o ferdrfear
ZAM 99 F1 ST AR K TSI THTT
FrT T ) AT & FET H AR
FHEA 7 Ao, farE &y e e
qYFTT 7 IF BT SAEE qE) A T
39 #1 grafor 7z & fr awm g
HR AW WA T OF AT F7 {eafq Feger
graf g 1 5@ qa9 ¥ W1 fq4q7 919 F FgAT
STgaT § a8 4e 5 I¥re § I T A 7
/AT 3, qg qHTT gHlAn fAvm A qan
AT fF ST A FT &7 & ar $T &
qStrE ATUS A g1 Aq AT AT AT FT
Zq & @1 5T & 0 g are IO A gl
S5 Aftw § F 9 #w N 78 @
A AR wE e 3w W P E
g EETAT g-AER & AU TwE w5y
F¥ HR TEr A€ g A 5 Far
amm # a9 ® gy franfaai & oo
S w7 T F1 Ao w1 f T a)g
F SN &1 X AT A< ffadi &
saT gre fear &M, 3T #1 TW qW AT
s, § wAar g e |7 fry g ar
W § A wg g = a3 fr
qorra AT Y 58 @ daee qE) g, Afe
% fw 5 & wegr w1 TR A g
AT AT IW F JAAT TH THEAT FT -
o T ST '
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AT ST ATfEy aTd § RO §T 51
F HaY § FEAT A0EAT § | A€ fawelt WK
fom g gafug v & I K ST E R
feeet samafaE smaear AR fooet FY
@=gar & A 99 § | 39 9T :E wmafq
T2 &1 gFdT | AfFA A AT F 22
TG0 A W WA T e fReer &
AT 9% ST g HAA & ATH FT FeF T
gum &, Ty AW T 2, g afaw qs
2, wg sfaw gifewew &, e fafarew
giferesr & FaT gAY WRX @UST AT
AT FAT qF T e g8 ¢ gfam
gifeqes T A IT9F FEIR WS
fag gifewes ot 1 gwar &, faferes
F1 AW 9qF FT T+ A AT 7 TN
v fafers gifeves fFPm s ogwAT
&\ o a9 AT F N q&F 7 TS
21 &Y feeely 7 frw FY 48 @Y difo
afFr s7 F1 wfgu fF g I qeniEar
FT FGF 22 A & A% WAT W w9
MW AT AT freet T ATa F g™ |
SHRI** P. P, ESTHOSE (Muvat-

tupuzlia): Mr. Chairman, Sir, I am
going to speak in Malayalam. Bank
Nationlisation was done about
four months back. The biggest

amount asked for in the supplemen-
tary demands for grants before us is
for repayment of the investments
made by the Directors of the banks
which have been nationalised. A sum
of Rs, 14.25 crores has been demand-
ed. What is the reason for paying
back Rs. 14.25 crores to the share-
holders of these bank? These share-
holders during the last so many
vears have received by way of divi-
dend more than 400 per cent to 500
_per cent of their investment. That
being so, it is not correct to pay
them Rs. 1425 crores as compensa-
tion. This amount has been collect-
ed from ¢ommon man as tax. Instead
of asking for Rs. 1425 crores for
payment of compensation, T wou]_d
have appreciated if the Finance Mi-
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nister had come forward with an
amendment to the Banking Act,
saying either that no compensation
will be paid or 10 or 15 per cent as
provided under the Constitution will
be given. Bank nationalisation is re-
garded as a symbol of the much
talked about socialism in the coun-
try. It has been proclaimed many
times that as a result of bank na-
tionalisation the poor agriculturists,
small industrialists and lower and
middle class people will benefits.
But so far nothing has been done to
extend these benefits to them. Tt is
said that a dispute is pending in the
Court and till that is settled nothing
can be done. When will that dispute
end? Will it end only after the starv-
ing agriculturists and small indus-
trialists die? I do not know.

A major part of the country’s earn-
ing is in the coffers of foreign banks.
The Government which talks about
socialism is not courageous enough
even to touch these foreign banks.

In the industrial field, the Govern-
ment is following the same policy
as has been followed during the last
22 years. Many areas in our country
are very much backward in the mat-
ter of industrialisation. Kerala, the
State which I represent, is very
backward in this respect. During the
last so many years a number of state-
ments have been made by Central
Ministers that they will do this and
do that. Shri A. M. Thomas, who is
at present our High Commissioner
in Australia, in his speech said when
he was Minister in charge of Defence
Production—in 1960—that after test-
ing the soil a ship building vard will
be constructed at Cochin. if the
Congress was voted to power. It is
now ten vears. The testing is still
going on, but the Congress rule has
ended in that State. Similarly, it
was agreed to start the precision
Tnstruments factory in Palghat. But
that has been shifted from there to
some other place, In my constituency.
Neriamangalam, land was acquired
at a cost of Rs. 875 lakhs from one
Mr. George Thomas for the Phyto-
chemical factory. But the factory has

**The original specch was delivered in Malayalam.
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been shifted to some other place re-
sulting in a loss of Rs. 8,75 lakhs to
the State Government, Like this, I
can cite many examples to show that
in the last twenty years nothing has
been done to help the backward
areas of our country. L would like
the Hon. Minister to tell us whether
the Government has any scheme at
least now to help the backward
States.

In September last there was a
strike by Government employees. A
large number of employees retrench-
ed as a result of the strike belongs
to Kerala. With a view to taking Te-
venge on the employees who partici-
pated in this strike, a postal depart-
mental Superintendent of Ernakulam
has issued orders that medical le:'ave
will be granted only if the apphcg-
tions are supported by medical certi-
ficates from doctors approved bv him,
This sort of punishment is still con-
tinuing even after the statement
made in Parliament by the Home
Minister.

There are many States in our coun-
try which are backward in the mat-
ter of water supply and electrifica-
tion. The Minister for Irrigation and
Power, Dr. K. L. Rao has admitted
it many a time. This amount of
Rs. 14.25 crores which is asked for
as compensation to be paid to share-
holders of nationalised banks can be
utilised for electrifying at least 100
villages and also for taking up 10
irrigation schemes. I would like to
know whether the Minister will come
forward with such a proposal.

The Cochin Municipal Corporation
is the most important one in our
State. Thousands of Central Govern-
ment employees stay there. Cochin is
a very big town. During the last
three or four years, we, Members of
Parliament from Xerala, and the
Government employees settled in
Cochin, have been demanding the
upgrading of this town. Whereas
even smaller towns have been up-
graded, no action has been taken to
upgrade Cochin.

The Government talks a lot about
gocialism. But the Government is not
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deing anything to help the backward
States. On the other hand, the Gov-
errment is extending more and more
help to those States which are al-
ready advanced industrially, I hope
the Hon. Minister will make a state-
ment here and now that backward
States will be given preference in
the matter of help from the Centre,

SHRIMATI ILA PALCHOUDHURI
(Krishnagar): Mr. Chairman, I want
to speak on Demand No., 88 re-
lating to the Ministry of Tourism
and Civil Aviation. I am very happy
to see that the traffic promotion
scheme is going to go through. The
Kuwait Airlines have been making a
considerable amount of profit from
passengers who travel by it because
they undercut fares. I am very glad
that Air-India is going to have
Rs. 7,009 round-trip tickets, This will
surely increase our travel and will
glve some money to the coffers of
Government.

SHRI JYOTIRMOY BASU (Dia-
Because you are
American-control-
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subservient to the
led TIATA.

16 hrs.

SHRIMATI ILA PALCHOUDHURI;
Not at all.

It is a very good thing. We do not
want the Kuwait Airkines to make a

profit out of India. Perhaps you want
that?

Sir, we were very concerned to
hear that some of the routes in India,
for instance, from Calcutta to Cooch-
Behqr and Port Blair, were going to
be given to private carriers, Hearing
this some of our pilots have threaten-
ed to go on strike, T would like to
have a clarification from the hon,
Minister in this respect as to whe-
ther this is going to be done, Why -
should we suddenly give over these
routes to private carriers? I hope,
this will not be done. The hon. Mi-
nister for Tourism and Civil Aviation
1s not present, but T hope he will
assure us in the House,

Then, there is one small noint that
T would like to bring to the notice of



145 D.S.G. (Gen),
1969-70

the hon, Minister of Tourism and
Civil Aviation. But he is not here.
There is the Bagdogra airport. The
airport is under the military autho-
rities, But the civil aviation build-
ings are under the civil Aviation Mi-
nistry. There is much to be desired
in looking after those buildings, If
you are going to promote tourism,
Bagdogra is a place where tourists
very often come and you have to
look after it well, If you are going
to sponsor Indian tea you have to see
that good tea is available there. The
first big hoarding that you see there
says, “Drink Darjeeling Tea” but the
tea that you get at Bagdogra airport
is undrinkable! How can you pro-
mote tourism and Indian tea and
project India to the world if you are
going to serve undrinkable Darjee-
ling tea at the Bagdogra airport
which takes you to Darjeeling, and
the airport buildings make you feel
miserable?

These are the two points which I
would like the hon, Minister of
Tourism and Civil Aviation to clarify
to us, firstly, that the routes from
Calcutta to Cooch-Bihar and Port
Blair will not be given to private
carriers and that the Bagdogra air-
port will be looked after a little bet-
ter because it does promote tourism.

ot Qqo TRo HwT (TAT) @ AW ST,
TARTAT Y FALTF A A AT & AT §
A G A g fr AwT F TEmETm
F ¥, IF AWA  qGT AT WA
&1 uF o1 v fawm A o wiw €, qg F¥0a
14 I FY 21 fer o1 o fawmr 2
39§ afFT & Ao oF gaeT fam &
T & vw ogET sEEfawmer @Er
T & fawd fou aFdtaw 5 am 70 g7
Y AT & | FET F TRLEEI T AAGA
FTaT § | I ATY A4 7F WY w7 4T,
foed o o gennTfea 81 0 & ¥ qmreETe
N =T 7 fomr ¥ ag Teem waw &0
IAF FFT AT FB W FW 0 W@ E,
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9 T5 Farar faqar wifgg 1 sdwREE
‘&Y A I A ¥w fraar g 1 @
A AN ZE qud € fF &% &1 TdrawTor
g, AT dOT W SqeT @ g Wi
nF cERfmadc Wt a4 A 9wy
T{ET & ort F T wTAT ? 9T A1l T Ew
FAWE F¥9 § A0 T § 5 wae
arar AfFA w@aer oW F A dr "
ZAT. FUST AM SifE dgET @A &
AT T AW AT TE A AT § |
94 E AT a1 gH d9 ¢ % FETSar
FY fewr § A9 wowT FEw AN G agrE
arfe 97 74T F e J W FB AT I |

[MR. DEPUTY-SPEAKER in the chair.]

uq § &1 A7 a9 qo AgET & quAr
AT § | e AT drag 2 fFF A s
70 gaTT & fau sfqse, @ a17 A
TR Y qARE GAT & IWH A AT AOETY
faga g1 A9 @ afwa, wfaforr afqa,
dom Afaq g0 faasy qrearg Aa gw
at 71 gATT ERN | AfFT qH qAT A8 R
fF 3 & F19 4 | TEA Far Tar
u faumm & &% &0 7 aw fau aq 8
TF ATE Al §H ®F V8 £ (6 g4 AATATG
I a7F FAT & | FF THT 7 TANGEW
fom wwar A1 I A7 § 1 g o gAT
q7Ti framr & 3AF oft gy Ay A ARy
=ifew | Ta qga & z9ww A1 foraraw g
Tedt & Az gg fx afeas Az § 7 gard
gfa a1l A& a2 N1 G AT AT E E,
34 A1Ee HYo UHo, MTE0 Mo M0 AT HITA
afaq ar A qfaw afqq a1 7 fafaw
qa2T & | w7 gA IAHT qfsAw A€
% frg@ A1 @1 IA4T FE ATAFTY
A et & | cafor & oY o fraa fed
T F AT I AW &N AT HE AFY §

Ty ot AN W ST Y U § SRy R T QU HAWT & & qml @1 7 oqar
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FHT T IR AAFIL & 7 TR AL & T2
gaT | 9gd WY UF WA @ q &
qr fF g &w | w9 fafew o & gey
wifa = & fau a7 oee wEw, =y Aiw
Heed # Ot AfF9 7= gw gumER @
TIAT X AT B £ AT A qHear § A
FY a1 77 Zri f& o7 owETteE {9
5 fawmm &1 "H1T SHEy ox Afaw awAT
aTrfze | 3% fav ox = gfear oFl-
arfas wfaw g T1few ) 5@ aF A€
{1 & a9 aF &W qod G A8 g |
Tewy §. 3¢ &, gay sunt § ;M7 &fww
# aga am @ 8 e § forwr wmua
21§ e AW oW W A omr wra
@ wEr WAl | gETT FEW UF w0
& 1 9T A EATT qI AT § TR T I
THEE § F9% 2¥ OF fawm § w@dT ar
IqG FTH AL a9 GFAT & | WIRT
I F AN AATA A G | WY F A
T I A Y o fafaz #1 #m F9F
HqTZo To UHo # faur | g AU wa sagw
arfas 19T F1 ATed € A A fom aga
Fed & f5 ud oEmws afaw g
I | WX ag W OF S & aady Jfeq
S fr 3T, o), FwE o dfe e
§ #faes ¢-08 9w & g =few sfs
FATY qTASETE & Sfa §A 7€) @, qg-
afa 7@ w@w, ww forer awaE S
T & | WX ¥ A v A fe 9w
gfaq &1 qAW § F1E wEr @ gem
gafew & =re g fF sfade o #1 Fs3
g1 | w@w fawmr & w9 oF U, 31 &l
& &Ml &1 & sifs ot T fau
wfaee &, fomwr Amfoen & @
qFTE | TH W FT wHEIAS qlaw
et Jifgd | A A gg W W § W
# & sam A F1 fagy oY ford &, &1 A1
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grefagl #1 & & Far § o fa afwr v
T e § )
g1 % argar § 5 T AWl &) dw7 oF
TAAT FIH TAAT ATGY | AT FHTTATS
TN AT AT § | T a6 Aar #7 Afas
AN HT GG g, FAG FT N A AqgE
ST § 99 W27, 48 & & srerar 4y wifas
AW, ¥, T, WA N g, Weex qF
a9 IAH @r g W 75 T T F 41
IAE ) 75TF g FT TEEA, AW
qqr @Y & | AR Fa g IaET qwhT
F@ & a1 & wgan § i 9w g srow
g7 JfEY | /Y AW A R gw @
MamIfrgn WaR W W R
& & S 1 wga fAw gadr @) § ged
for & ga@mwar § W fs Q@
FIGAE & | A FATIW § gar FHTE
AR AT 8 | T g7 0F w2 B F®
fad gt Afao-faew &
qforar ¥ ar e ¥, gEwr  Afag
72 faar qanifdr % femna & aga ween
TEAN R T AE § UF uE faewm g
ST & & AfIU W qgr F A v aar
Hfqu 5 it i FE e w19 T F
fan dae & SaFT F17 § gEd -9
f& qFafedr ; grag & wg @i A
A AEY T, SR FTH A & | I A@
H AT HMT AIAT SAEAT AV THATHT
atd g1 T W mfzer mifgsr saw
SATIH T 67 & MA@ § 75§ 7 @@y
W 77 § ATHT IF FTH 1 QU FATAE |

Y Tg § AWMl & fqg gx awm W
A E 1 AT N B aWA AN IHA G
afew dar 5 ga 3@d & a% wwedl ®
faedt et e § oo w4 & g
Wétaﬂ'lﬁoﬁ‘ﬂﬁfﬂ'q?f@i‘rﬂ:ﬂﬁfﬁ’
M B F fAU wzam g1 g 3W
& 9 w8 gaw w7 ¢ foma fow e
oY arfey Wi 5 g% anfa & = s @
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frs &, fah 2T § &Y 15 g9 e ©

# afeT o3 @R # fau @ /Y wFT o @)
A § 1 OF AFHl K 24 & o F g
fora oY A WEHAT | PO AT AT FEA
fau dare & f% o qrofasy O aw® F<w
TG § ! GH_WGIAT T T w@redy #AT
TR & 1 39 AT A | 9T A9 45 SeErET
3 # fau fA & F909 q@ER AT %
& fir @1 ot w@TE Al femdAe A g,
R T FTA § g1 9y mffadfade
# g1 a1 rea vfa 7 g1 99 €Y FuT A,
WA 1970 TF, I AL M2
afeT @3 Ffog 9T @7 ? ;T Aw
A & U FIH A qgW T A0 §AE |

TR AW A Fgy ey & 5 g femman
 gfawd I | & § gy WA w7 A1
a fafezat faelt §, e oot av ofw
FUTT T FTF 3% a% & 9@ T g
% Uwdi # gor ot @ dfe ¥ Tl
H wgr wt aF A g & 1z fAn §
g & wa e | qff w1 oafas
T JATEd, T &7 {7 FH I ATEETEA
& fog & 78 F1T FAWT I
far weq ww w9E gy 7 &, @
A A FFAT L | K AT F A AT F@T
g fF wr ww v o & gwromTe
Y qCE AAT AT § AN W9 g@w  fAw
FEA aATEd | #7909 3@ # fAw W
£7 T o & A a7 a9 g at
WAAD W M E FqE AT qF HIe-
g & gru o e o afw o @
F Fl ®1 98 TR & fF IF dqWA
qTaE ¢ qg 99 F fawi, S A
a8 ey ?
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W @ & al A FH A9 7 IS
arfgy | FfET FT J TLEE A9 F
frar & 99 & T & § F7 awar g v A
N maagd AR @mawd
FIH TS A IF A A/ FIETAT TFATE |
Y &1 A0 gadd fr 99 @ e &
1% AT T B TEl 73T IAY A% AR
gl qfET FT UEEFE gH F qIE
FATETE & A=Y gAR 909 £ T¢) TR
garg AR fm faff Agnaea dadi w
@ ag fafg 7 @ sw fag & =gm
f& TR W F R # A 7B Tqqd |

**SHRI TENNETI VISWANATHAM
(Visakhapatnam): Mr, Deputy Spea-
ker, Sir, I rise to speak on two
or three points only. Primarily, I
want to speak on Demand No. 110.
Though the total requirement of
money payable to the erstwhile bank-
ing companies is of the order of 28
crores, the expenditure during the
current year is estimated to be round-
about 14 crores. That is all right. All
of us here have supported the bank
nationalisation, That day the prestige
of the Government went up very
high like that of America when she
sent up Apollo 12 to the moon. But
it will go down as fast as the descent
of Apollo 12 to earth if the Govern-
ment backs out and does not take any
follow-up action and it will not be
a good augury for the Government
or the country. When we on this
side supported the Government on
this measure, it was not because we
felt that the difficulties being faced
by the people for the last 22 years
would be solved with this one mea-
sure instantaneously but it was be-
cause there seemed to be a change
in approach for the better and also
we wanted a stable Government at
the Centre. The Government should
show the same courage and firmness
in taking the follow-up actions as it
showed at the time of nationalisation
of banks and it should not hesitate
in the matter: otherwise the changing
circumstances and difficult situations

**The original speech was delivered in Telgu,
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through which we are passing, would
overwhelm the Government. This is
a testing time when even the most
courageous might have cold feet. If
vou are complacent, tim= will swallow
up everything including your pres-
tige and reputation. As I have stated
earlier we had given our support tc
the Government for this measure be-
cause we were convinced that this
measure is a step in the right direc-
tion for ameliorating the conditions
of the people and ensuring prosperity
for them. This we did in spite of
our experience of the Congress rule
for the last 22 vears, If the Govern-
ment are complacent because of the
feeling that there are people on this
side of the House to support them,
then they would be in trouble. It will
be a sad day for the country too.
The people are living in harrowing
conditions. About 609 of them have
no roof over their heads. This is
equally true of villages, towns and
cities, Especially in the cities with
a population of more than one lakh,
the conditions are deplorable for want
of houses and drinking water and
sanitary facilities. A great drawback
of city life is lack of proper modern
sanitation, Except, perhaps, in a few
major cities there is no underground
sewage system. Visakhapatnam, Ra-
jahmundri, Vijayawada and such
other expanding cities have no under-
ground sewage systems. The primary
needs of the people are two square
meals a day, potable water to quench
their thirst and a habitable house
with sanitation and other amenities.
Give them these as quickly as you
can and then discontent, resentment
and tendency to lawlessness will
automatically decrease.

A huge amount of money is coming
under the control of Government con-
sequent on Bank Nationalisation, I
hope that the Government would for-
mulate proper schemes for better uti-
lisation of these funds for the com-
mon man and have them implement-
ed through the banks or State Gov-
ernments. T have not despaired, nor
am I an alarmist. I am aware that this
question is now before the Supreme
Court, Yet I feel that there is no bar
to Government going ahead with the
formulation of plans for the proper
utilisation of these funds, pending
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decision of the Supreme Court, There
is no time to waste and the Govern-
ment should draw up the schemes
within a month at the latest. The
schemes should include measures to
provide work for the unemployed,
enough food, drinking water and
houses for the common man. Then
only the people’s lot would improve
and we in this august House would
also be happy. :

I would like to reiterate that we
had supported the Government on
this measure because we felt that this
would go in the direction that kenefits
the 52 crores of our people and not
because of our personal liking for
particular Ministers or for the Go-
vernment, The Government should
cash in on the enthusiasm generated
by this measure. We aré¢ prepared to
support all the mcasures that the
Government would bring forward to
do away with economic and social
inequalities. The country weuld also
then stand firmlv behind the Govern-
ment. But if the Government is com-
placent or lax, the popular enthu-
siasm and support would vanish. Tt
is rather easy to carn a good namc
but it is difficult to keep it. T would
therefore, like that vou shculd peyv
serious attention to this matter,

More than 60 per cent of the people
living in villages do not have drink-
ing water; thev have to trek two or
three miles for a pitcher of water.
What to talk of drinking water, some
villages do not have any well at all.
We have so many rivers in our coun-
try and this problem of providing
drinking water could be sclved bv
linking up all these rivers through
cross-country pipeline svstems. For
taking the water to higher levels,
booster pumps could be installed. Tt
is a matter of shame for the Govern-
ment as well as for all of us that in
this country where the Ganga. Yamu-
na, Narmada, Godavari Krishna and
Kaveri flow. people should suffer for
want of drinking water. This is a
verv important question and Govern-
ment should pav more and urgent
attention to it.

During my 45 years of public life
T have had many experiences of the
feelings of the peonle and the inten-
sity of these problems. The people
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and Parliament are zlways prepared
to support Government on measures
which would usher in economic and
social equality and justice, The Go-
vernment should have the tenacity of
purpose to achieve these ends. I would
like to sound a note of caution once
cgain to the Government: Do not be
complacent and do not ncglect be-
cause there is support. The aspira-
tions of the common man are slow-
ing like the cascade down a mountain
and would sweep us all off cur feet
if we are not able to understand
their speed or volume.

1f you are bound down by rules
and regulations, peopie will not wait.
What they want is action. If you get
enmeshed in the quagmire of bureau-
cratic rules and regulatiens, then like
our great late Prime Minister who
ruled for 17 years but was not allow-
ed to achieve much by keing caught
in the net of rules, you would also
fail miserably. You should change
the rules, regulations and procedures
to suit the times and the conditions.
The aim of the Government should
be the prosperity of the countrvy and
not of the perpetuztion of some people
in power and if vou work selflessly,
with honesty and integritv, then Go-
vernment would improve and the
countryv would also progress. Other-
wise, Nemisis will—I shall not finish
the sentence, Sir.

s S TRt () © At
fextea arow & o Gw &, 997 34w
femtssr & A 7 & oo famre s ared
AT ATEATE |

T E e & fewie =T 67 FY W<
af mEEm w1 e feemr wwE g
fom & dwer wfaom o6 g o
frgm= a1 forw & ? s wrw feagEw
T & AT TR A §, A 99 T @w
2T 2 | afeT SEE A fawrid A &
IAFT ST TG ST AT § | A A
FHE a7 fragerer fea¥2 & Eav @ A 9@ T
TR A graT & a1 3 & WA AFY v
& 1w ey wEY gE R et o
I quy Frdte €Y 1| v e & I
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=TT goT, IaTT i o afea 3w fod
FY g8 q¥g 9 T - ) 9 e
g 5 T SR T AT gHT A 2
femmara w3 & ard & FY wg #fw= 3 A
TG FEl 97 IAF FUT HAT AV HqT WA
A ey wft & Farfaw awiT A vl Ay
&1 fora zaaT Ao ag g fF gA arg
FEATR gL A W FA Argar g % amex
ferraza foagmsr  § s o= wraw
AT T S ATHAT &, T oY 577 11 AR
SITGST T T T & A HIA T ZATT
TATHT T F T TAT & | IF T@F F AL
TATEY §€ & A/ AATT AL FY AT FFAT @
AR IAS §, F AT WY FIETC S, ITRY
THTAT ALY ST FHT 2 | ZAHY O 37 Taady
1 ag faadr & sl T & #f A
fremr & aferew Y 39 o § A @
W ¢ wiEger § faaq are faaey @
fz=ar #1 ar wraar ogar § IEA feeedr

A1 A YA fwar & dfea gad ggi 9T

TITE HETE)| WrERT g & A
qiT & 9g gL gt § "iar &, aew
FT qiT fzarae & omar 2 1 & =rEar §
fr 39 s w07 foegae Y Af fean
ST 9fey | agT gwy At ®Y WY ogA
g W) gAY gl & g o#y A |Ar
ST W g w1 foqgAe woAr daem §
WX ag T f§ garw I 9y & 397
feaar g% & | ,

fentz avax g8 fafe=t v zfiow
FaRF ¢ 137 how & e &
arew TEdt §1 W9 gfoow B agEn
& & fau g & wex m9i | &
T q@ fafedn anmd § 1 AfeT @R
T A€ g § | TfesH wowmr wrewy
qTTAT AT & A TETEY TATFT AT A 17 oA
g, 3T TATHI A} W &7 T; 737 a1gl
F agr 3w & +fr AT oS § | TRTEY TR
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[t W wr Twmi) B T aFAT § AR T qIH 30 I THAT §

o afagi § gAT AW & A6 oY qEy FEmw AR A Y A6 5F aE@ A FL qHAT |

¥ WA £ ) 981 97 q1w7 A0 "I |
T %, U0 A% d A7 FT g4, q=er
FfauT &1, 37 HT7 ATTHT I AT AT(EC |
fearem w3w @ Wifars W # F@T
e ST § | 3T ASST e WTOET §aTT
& ooz & #E fawr | W gwEr feaem-
#z o 9m, 39 97 dav @w e 9w
AT a7 0F g qosT Zfeee HeT O qHAT
7. g1 AT 39 & &Y A vy o TR
# fau w1 a%a § | WTERT F O E
fears= #1 @rgar fae 9 Mmifa awR
e w1 W7 feamade g1 ) g &1 &
ST, qTAIR, FE, FATA F AT ZATH
g T wr o fafeer ww chaw
7 e AT =fzy o

wa ¥ feeett wafafags sraRem &
aIY F 4TS AT O FIAT ARATE | g
HUTH ATE 42 U | AR g A A0 AT
U AT & | AT THH FoA1 & ATHTEA 3,
TG T 7, TW FE 0AqT T & A
# www g fF a7 FTeE w1 §
aadver €1 TFT E 1 A sy fR Sww
FM AT ? 9 AT A A AT GE
g, a8 & 7% 9aT g | Afw ww 3§
1951 %1T 1952 F &faw 1 g e
T IRTE , 1969 A fAaTam o1 @1 & WK
wgfafaes FarwT #1 fowelt TR
FIRGTLAA  FgT ST AT FATET H=BT AT |
UZ TGT T(GAT THS B | T F HAW W
€S §1 Gr ¢ | AfFT N Qg A8
T AT A, AgA I I AT W
AR F1 93 q § TR HIT qaO9E
wefafeod i awt Tor A o § ST

fm7 oft agi 7 art ag Aawdt & 7 fasreft

fofr wa #y afawr @ 9@ 2 @A
T2 39 AT TG A 7 Afqari w1 A
gFT, weST AT A8 & 1 §AT a1 SEEt
femr s wfFT a8 o@R far o fh
7 wgfead @ @ fad 7 6 fooww &
HFER AT &)Y @ &1 7T |

Uk AT F Tl AT RIE & A A
FEAT FT2AT § | SO FT A=AT agar o
@ & Al Ty o aga A W®
g, S 1w o7 fre A9 qe § 99 W
WE | AT AR B: B: A qF grE-
FTE T AT T TF 77T § YL gAATE AN
T & | S T FT 4T S B ATEATE I
9 AT & FT fagr I §, €T FY aeng
= g9 FT framard dfFw AEewi A
FAATE STeal §1, 38 AL A7 ALY et svert
& | AT FT OF §F THFIL FI AT ATMGY
& et Y @ &7 GEem UF ai av
qIe A A qI AT 97T T & AL @
ST SRR | O safa g aEiT FT
forad G &1 ST w9 o9 34 g §
A QT e F7 F1 gET A AT
wrfeu 7€ fa@ arar &1 foaen #@ o=
T AT & I f A &= i T
ST & I q2AT SAr § "R S &
IgH GO Fgdr JEr g
g WY 99 qFR T qgl a8 W I]W
f STTaT 1 eat WX gear A A

*SHRI MANGALATHUMADAM
(Mavelikara): Mr., Deputy Spea-
ker, Sir, after 22 years of Indepen-
dence, it was only a few days back
that we were able to pass the Mono-
polies Bill. Even though we have
passed that Bill, it is very strange
that Government are hobnobbing with
big business and monopolists. I am
reminded of what Mahatama Gandhi
had said when he was on a tour of
the present Kerala State. He had said

%*The original speech was delivered in Malayalam,
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that if Britishers were sent away
from here, the problenis of unem-
ployment and food faced by the en-
tire people of India—not only of
Kerala—could be solved. But what is
the picture that we see in India today
after the departure of the Britishers?

There was a Hazari Report. Even
after that report was submitted to
the Central Government, twenty-
seven industrial licences were given
to Birla. This is how the Central
Government have implemented the
Hazari Report. This alone casts doubts
in the minds of the people about the
bona fides of this Government.

Today, we all know that the Go-
vernment are following a topsy-turvy
policy in regard te industrialisation,
We see that States which are
heavily industrialised already, are
being given licences to open more
and more industries and the States
which are starving for industries are
denied any help in this regard. Let
us take, for example, Kerala itself.
A Precision Instruments Factory at
Palghat and a Shipyard at Cochin
were promised by the Central Go-
vernment to Kerala in most unam-
bigous language. Towards the end of
1966 all the political parties in the
State joined together and demons-
trated against the declay in setting
up the shipyard in front of the AICC
session in progress at Ernakulam.
The then Congress President Shri
Kamraj reacted towards this demons-
tration with his characteristic answer
“PARKALAM”. Now it is a fact that
the Shipyard is not there. What in-
trigues me most is that there is now
a proposal to start an explosives fac-
tory. Is it in lieu of the Shipyard?
This is a matter which causes con-
siderable anxiety to us. Has this pro-
posal to start an explosives factory
been mooted just to sabotage the
opening of the Shipyard-- I have my
own doubts in this regard.

Sir, Kerala carns a lot of foreign
cxchange for the entire country.
Kerala has almost monopolised the
production of rubber, Still, there is
not even a single rubber factory to
process the rubber grown there. Two
of the Kerala Ministers came here
and requested the Firance Minister
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and informed him that if Rs. 100
crores could be spent, Kerala could
develop its fishing industry. I{ this
is allowed and if the Cochin Shipyard
is started, a large number of youngs-
ters—those who have passed schuol-
fina] examinations. ITT examinations
and engineering examinations—who
are now roaming about the streets of
Kerala without jobs, could be ab-
sorbed in this industry. On so many
occasions, Kerala Ministers an the
people of Kerala have represented
to the Central Government to do at-
least this much for the State of
Kerala. But nothing has been done.
Instead, a proposal is being mooted
to start an explosives factory just tn
sabotage the opening of the second
Shipyard in Cochin. This is highly
reprehensible. Sir, with these words.
I conclude my speech.

s T fag (dgaw) o fegEr
e wgra, & fewiz amaw 14, s,
67, 88, 110, 112 R 124 & aI¥
ﬁaﬁfawwmmmgn

# 39 g9 & AW IW AT &) O
fzmn =meAr g, W A # Awm oA gy
saTel wefead &Y aw g, fag & v &
ot ¥ I qul " A TS wye
q w9 AT FT T faar 20 e
AT ® 7 FAGTQ Y aM AR F 2, afa
A 7 4B T wewA 0 g gfomon
F 96 9TE qE WIRHET F 19 gow A
ATH & T 99 F 55 FAT AW FY a7
T HG AT A A g & E ) Wi
g & 5 ofm s & dfoes
I q, AT NET A OfFET WG
wfecq & a1 g1 are &, St g &7 s
w7 wfaaad w9 §-Ifeemw W, W
I & A9 &A@ I fews
wrio Hlo UHo WEFHTT &, W GmaT
fFar, 3@ €1 990 9% TFAEE G Ay
T 2 7 I WA 9% TEAHT F7 ST
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[sit Toeite Ty
TqAT @< AT | A KE FT AW 7Y FrIUFE
et 1, 99 TF FHAT FL W IAR!
rede 9 femr o, wg oA wwR A
A& w

W WA FE ATAA-TEEHIARIL AT AHT
T &1 F1% Aforee Hr A feRr w3, A
I A R FH F fAu afam W
HI TAHET G2, FA11F A1 we ForAq |
e gw T € f5 &m0 & qfewd A
FTETFE qTEY % HIfFT7HEE 97 § uais w417
feFarewm graeie Ad) fem s w1 2 1 78
7 fag afewrd 1 A& &, afew zfamm
ﬂlTaﬂTﬁ"‘ﬁﬂ’fﬁﬁ'§IWUﬂ"Tﬂfﬂ
@, A mrdwr g w1 a1 o F:iE
FTH1E T faalY Fvo w71 FvaT a7 JIe-
9 AT FEA AL FT ) gF W T
fogs fadl qsfm #12 7 7 frz wre= e
& far msiva #1E % 711 F1 wrsfew F1 qadde
TFEARC AR IT W Z | Fa@ @
a1 98 Sl § {6 sfaT g &
Hrq qg WG AT FT AT IA® A4 waT
a @R AT A oAwg 2 v oA
| W@ W\ Tl @ s
# foR # grdwe Al faw
@ g | o wEfar fFogw
femma amt & J@rae 8, afywfew & am
W 1 WOAT qUAS § W gH TAAHE HY
QYT AR} FCAT AR & 7 AfHA g7 UF
T AT OF g3 T A & 1 wF fav & qey
TIT T & | AT AL AR [
AT, TG MHIIT ATHS AATE JILA |

o EATT T W g1 AF & | wifaw
FAMAE AL E | FWTL AR TAT W
feam™ & 1 g S T W qrfye
§ In ¥ fewrad $%9 § 1 ST EY g
Fifeat & | 9geh 5 s § gar
agT & WP F AU @9 qge 91 | gw
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SIS Feqa w1 fear fear a1 gAR
ST WL ATRET HTEo UAo To H
< fqg | T A arfe=ar= & g sEreEt
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TH ) TH AT F WA W AE
SqTEAT F ST /] w7 o7 fE g A v
1T FT FITT T@AT TZAT 2 |

qq1 g8 ¢ % mered &Y ww fedr
%,Qﬂhﬁ?? TE S FT HAAT 8, WA
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# A am 77 07 faw @ fae g,
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fasr ot avrg F A Afww, wvdeg
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F #frz 9w dFeT fFar 9 99 gRUE
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g qF AUERE FT A € 99§
60 TTHE qTqevE fer-=qifer & 1 @vE
FT Y T G719 1 & faqy o &, <9+
65 9Wde qyAwH  faedr-effET &
quERg § W wwiew fAew, @fw ok
FTAT GF= SFAEHI A 451 §, ST A A
80 T &1 Wfeuw =oF THEATA
feft 21 wvdmg & 12,500 @R
fam" 2,500 AT TATA-FAFEAT AN
xﬁ'tzrﬁ“rwfga?rnﬁmmm
aT E |

3 -'lli H

SHRI BUTA SINGH (Rupar): Let
him not mislead the House If he
wanis a debate, we are prepared for
it. But he is misleading the Housc.
I take objection to it.

st iR fag o fooT e w oS
IEEATT AR AT 999 7 fgae
TEF AT, ITAT AHEA AT 21 A5
80 Az i faq. W1 fa =SvErm T
FaE T A AR & zw A 9878 ) @ A
wife? Zratd % a2 W1 sdFoa a1 fowew
AT, IFH 80 T 85 TTHE AN A GA
7 faaw & faeme 91 fear 1 2w & s
Iw A g Afefame ardr @ for
TUENE M T A1 FA T ozw A AT
few wi zwamw F1Avar fEmooa
i

Y

?

FAMtATAATLE 7 Zframon § v fad
AT 8, T8 7 TAT 7T AT F | 2o
UF UF FEE7 WS A1 giefedi § o
TFAT 3| s e, AT AR, 39 A A
F AT F ATy 2y § o ars qure
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¥ W g F wEwi q a7 Ay
T P FTEATH fe@md, ARFT A THA
Y BT 1 gT a% @33 fear wi feze
F N1 F1 faEet W T & ghed
gu afeq a% NS g1 fear 1 gwTv ARt
i Wm TR, feema, T, @&
o1 3w & fag w7 faed 7 et & w0 A
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vt fF 4% 91 %37 &, W1 AT
T g qrET gfear & fen o, afE
39§ qFTEd | gfvamon 1 faw fw owd e
1= qrY fegT T € HiT 99T 1A T
F1 % fagrwar &1 30 W, 1970
qIfFFE 7 G ZAT @78 2 AT £
a9 98 9T FFT @ 7 FW 99T HiT
ot %1 aer Wt @wwa § ) faw w1
feg vz & £ o% e @Y 41 ooy

g Afxw @z dw ¥ fy T
H  IAAYEZ PIEI E, AT qTAY,
fawr, #e% s A &qET frew

1 ATt g I 3 free A qret @
Zfoaro &1 ®1¢ "y a2 awEy, A%,
a1, ofews @fam #WAw= w7 FA4TET AT
arae, % fafAes, T @1 oamA-
AT ALY qATAT AT | GE AT AAETET
a7 & | Tz uF ;Er arm @ fw oeeat
T U ﬁﬁmmﬂtﬁw
faorett % @ewi § 1% fegey A faar
T | O% AT AT g § Sy, e
F A & i FE & @ AT A 2O EF
7 daer faar £, afeq ag o gF &
formm @ w@T 20

T arar § fe gw s & w7
FAEEY & &\ oo & w1 s
FTRFATZ 7 4T ZAIR qgTT FATT AT
femm el &t dvmet & g wE
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s ? faa@ swEw § gw fF§
T T@ &1 T TEART & WY T TS §,
faedy aFq @ W SWE | W WA &
TEE TR A SEE | FWAE ;A
aF wod wrRdl F1 oo fax o faed @ g
wifa® T w99 H 3 faan, gz
qE @ AT W@, AR
(g™ ... #owuTq F QG |
I WEIed, ECATA 3 A1g JTETH
T A7 TR AR T AW IS
Fr% fEHITET & aT9 a1 1% Q| 9
Y B | 7 gETL WTE | g A3 WTE AR
FEAA 3 G ATt F1 AEA g a2,
£ CATET WT AT 2 | G SSrend A 4
AL | wsaTE A AT g W AR FAT
qgar § & wa " A T g, gEe ww
AR | W AT AN AW T g, ATA AT
AR FTE 1 H AT T aST WL g
w1y A ww @ fzar w1 F swear g fF
33 gg @ WY TAHE A% GgErd
T Tade 1 9 wT Iy fF TEde
ZQFT FEH AZN | AT F 7HA fE=a
3 —gom A AEH &R TR AT
g g frgrm awErd & s =,
s frad ITwrs F 7 And ? aow g7
Sy arferaTE & 7 A6, gH Ag Tl & %
%% fF 3w & 5@ €1 A, G T A &
5 aETET IS § FT 34 | 2O BT &,
T AW E 79 & fau wT fdd, wma
7z fps &, wa ot fae @ & A wwr i
faad | & qer wwwT g % o 7 qF Wi
faar

SHRI BUTA SINGH: We had the
most irrelevant speech in this House.

MR. DEPUTY SPEAKER: Before
1 call the next speaker, the Minister
ot Parliamentary Aflairs has a small
announcement to make.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING &
TRANSPORT (SHRI RAGHU RA-
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MAIAH): Sir, according to the time-
schedule, this item was to be con-
cluded at 5 O'Clock and the time
allotted for the Suppiementary De-
mands for Grants (Manipur) was 1
hour and the time allotted for the
Supplementary Demands for Grants
(Bihar) was 1 hour, It hag been
suggested by some hon. Members in
the Opposition that we should extend
the time on this item by another
half an hour. So, this item will be
concluded at 530 P.M. It has been
agreed that the Supplementary De-
mands for Grants (Manipur) will be
passed without any discussion and
the Supplementary Demands for
Grants (Bihar) will be taken up at
5.30 P.M. and passed by 6.30 P.M.

MR. DEPUTY-SPEAKER: I take
it that is agreed.

SOME HON. MEMBERS: Yes.

MR. DEPUTY-SPEAKER: Now, I
call Shri Madhukar,

it %o fro Aywe (Fafar) : suteas
AEITT, IE | FAIEI HT AW @Y e E
T TANHE Y TE qEA Y AU A qAH
T8 f =@ wmifs quET awe o
q_faar a1 s AR St W faw Ae
F, I FV ) TUA TH a9 § WY AT E
S USHI AT AAqT A7 TE § AT T
NI A AT EIT AT ATTRTTER |
Ffe welt AEET F 39 a1 T ALY F@TAr
¢ fr 3@ FF1 F1 UdrgEw A1 fawar
&, weas a1 99 1 WY FHTaeT 9 ¥ | &,
AT arEt wwmEwr 3 & fadw § O}
FR q@ FHEST AT § A AWM A S
i T TLEFT ;W F@ A R
T FT N TLIFW F, J§ AT FY
AT FT 98 FTH QT g /X 9@ & fog
o @I AAT a7 98 AW FT 91 9y |
Ffaw A@ O w1 & fF 3@ e wEEl
1w F WY ST AE A AR AT ML R 99
AW § W1 3 q15E SR H19 § J41G0
g g A% A 1 WA fed
AT ) 75T FE $ fon w9 F1E 7T
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# uF & ARIA F1 a1 g, ag & faard
o fasreit warerg & afuq + fage &
TS qgI F O FA & fog 9 fage &
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2 afad e 3y faga affeafai
FT M A @A T USEATT A1 faww
fasttr wgroaT & WT¥ 1 @I A oA
TF FET GG T g7 L AT AA-
T HATT HOT AT THL ST 41 768 4
oz QU FW A fawr A FTAK FIA
I |

Al & A J § qEH< § fHaaq
HCAT ATedT 41 |

SHRI HEM BARUA (Mangaldai):
This budget somehow or other is not
planned with an eye to the mounting
problems of the country. When 1
refer to mounting problems of the
country, I mean specifically the pro-
blem of unemployment. It is accen-
tuating; it has increased ty 58 per
cent by now, Therefore, industrialisa-
tion is necessary in the backward and
under-developed areas of the country
so that they might come up and this
will also solve the problem of unem-
plovment and improve the health of
the country.

I want to say a few words about
Manipur, because the discussion on
the Demands for Grants has been
cancelled. Why is the budget f Mani-
pur brought up her2? It is because
there is President’s rule there. How
did it come about? It was because
of a rift in the ruling Congress there.
How did it come about? A particular
section of thc Congress believed in
the theory of voting according to
their conscience. With the result that
the Government there fell. The gentle-
‘men of the Congress who voted ac-
cording to their conscience supported
by some parties in the Opposition
are able to form a United Front
Government there. But the leader of
that Front has been denied that op-
portunity only because of the fact
that he happens to be a Muslim, That
is the impression created in the coun-
try.

Whatever that might be, there is a
movement growing in that State for
a full-fledged Statehood. When it
finds expression, the answer of the
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Central Government to it is through
bullets. When the Prime Minister
visited Imphal sometime buck, in
September, and the people there
wanted to ask her whether she was
ready to give full statchood, the
answer was through bullets killing
several people in Imphal.

There are people who shower rich
encomiums to Manipur’s songs, dance
and music. But nothing tangible has
teen done so far to improve the in-
dustrial make-up of the State. The
argument is trotted out that raw
materials are not available, Do
you have industrialisation where
raw materials are available? Take
the case of Assam, There is oil
But thev do not have an oil refinery
there. Therefore, this argument of
lack of raw materials does not hold
any good.

Manipur has been ruled by bullets
and the CRP. Recently the CRP went
on firing indiscriminately on people
as a result of which many young
people have resorted to a fast from
the 19th which will continue up to
the 25th. This is what is happening.

Therefore, may I request Govern-
ment to study the problems of that
particular area. We are told that they
believe in socialism, Socialism tries
to eliminate regional disparity. But
here regional disparity is growing
and multiplying. Therefore, thcy are
not true socialists. If the Government
believe in socialism, their main effort
should have been to remove regional
imbalances. But we sec no attempt
to do so. I would ask Government to
study the problem in such a way
that serious efforts are made to re-
move regional disparity in industry
and- the lack of development from
which Manipur suffers is made good.

On the question of popular go-
vernment, it is true the Assembly is
not dissolved, but the man who com-
mands a majority there, should be
allowed to form a government, irres-
pective of the fact of his belonging
to a particular religion,

MR. DEPUTY.SPEAKER :
Meghachandra.

SHRT LOBO PRABHU: Sir, where
is the time for amendments?

Mr.
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Nobody has spoken on the grants
so far.
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17 hrs.

MR, DEPUTY-SPEAKER: I under-
stand, let us do our best within the
time-limit.

SHRI LOBO PRABHU: Do not cut
the time on the cut motions please.
Kindly extend the time because it
will be very unfair, The Minister has
to reply.

MR. DEPUTY-SPEAKER: I am in
the hands of the House.

SHRI S. S. KOTHARI (Mandsaur):
For Manipur, one hour was there.

MR. DEPUTY-SPEAKER . 1 know:
I am calling th¢ Member from Mani-
pur.

SHRI LOBO PRABHU: Who agreed
to all this? We have not been con-
sulted.

MR. DEPUTY-SPEAKER :
Meghachandra.

SHRI M. MEGHACHANDRA (In-
ner Manipur): Sir, I am glad that
I have been given this opportunity
to say a few words although a dis-
cussion on the supplementary de-
mands for grants for Manipur has
been skipped over. I want to say a
few words and I shall be failing in
my duty as 3 Member of Parliament
from the Union territory of Manipur
if I do not say at this moment that
something which is not very much
liked by the people of Manipur is
going on there.

Shri

The House knows that on the 16th
October, 1969, President’s rule was
imposed and since then there has
been the rule of bureaucracy cum
police, This bureaucratic rule in
Manipur has created many unexpect-
ed problems. The House will be as-
tounded if the things that are going
on in Manipur are known and dis-
cussed, because there is a reign of
arrest and detention of people on the
plea of a revolutionary government
or some other pleas. Siudents are
arrested and then in the hills also,
the police and the army men are
creating morce or less conditions of
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havoc which is carried on. You w:ll
be surprised to hear that in the
Ukhrul area of Manipur, the 8th
Guards Army have taken resort to
tortuous acts such as using electric
battery shocks; then they have becn
grouping the people together in the
playground and these people have
been hanged upside down.

SOME HON. MEMBERS: Shame,
shame.

SHRI M. MEGHACHANDRA :
More than this, some of these people
are detained in the army camp for
one month at a stretch. We talk of
fundamental rights, and say that
arrests and detentions for more than
24 hours are bad. But what is happen-
in§ in Manipur? It is very disgrace-
ful; and you say that you want the
people to do such acts which will
positively bring them to constructive
channels an¢ you want to win them:
over politically but this is not being
done. When things are taken over by
the police and bad things are done
by the army men, we cannot believe
that the fundamental rights will be
kept intact,

Furthermore, it will be surprising
that the Development Office in Mani-
pur has been taken over by the
Security Commissioner and the IGP.
The development offices are brought
inside the police station, It is shame-
ful. We are talking of development
and socialism, but what is this deve-
lopment? In hill areas, development
is being done by the Security Com-
missioner. You know the security
people. They have a lot of unaccount-
ed and unaudited money. Lakhs of
this money are being spent by them.
I am told the Chief Commissioner
has amassed a large amount of money
in collusion with these security
people.

Naturally, we will have to say here
in Parliament and to the Government
that this rule of bureaucracy should
end. The earlier it is put an end to,
the better it will be not only for the
Manipur people but for this country
too. There are many other things in
which Manipur people feel they are
neglected. There are no industries
there. Even in the fourth five year
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plan, only Rs. 50 lakhs have been
allotted. For what? Not for any in-
dustry, but only for techno-economic
survey and for some other things
which we cannot understand.

We have got a liaison house at Cal-
cutta called the Maniour House. Rs, 5
lakhs have been spent con this. The
bureaucrats feel so sore towards the
elected people like MPs and MLAs
that they say that the liaison house
is meant for Government officers and
not for the public or for the elected
people. Whereas a Government ser-
vant can stay there by paying only
Rs. 250, an MP has to pay Rs. 20.
This is how the bureaucrats are rul-
ing the State.

I would only appeal to the House
that we should not try to kcep Mani-
pur out of the picture. Even in this
discussion on the Demands, in their
own way, they are neglecting Mani-
pur. The Manipur people feel that
the people of India do not know their
feelings. If the people of India ap-
preciate the feelings of the Manipur
people, I am sure the people of Mani-
pur are also very anxious to support
integration of Manipur with the rest
of India. With these words, 1 appeal
that the President’s rule in Manipur
be ended, that a mid-term poll be
held and the aspirations of the Mani-
gi.xlrdpeople for full Statehood be ful-

ed.

SHRI S. S. KOTHARI (Mand-
saur): I should like to voice the
serious concern that this House feels
dver the delay in the pavment of
compensation with regard to bank
nationalisation, particularly the am-
ount of Rs. 5,000 cash payable per
shareholder. Some middle-class share-
holders are seriously worried over
it. They have approached us and said,
why don't you raise this in the House?
I would urge the minister to see that
within a month this amount of Rs.
5,000 cash is paid to each shareholder
and the balance amount may be paid
within three months, in any case not
later than 31st March, 1970.

The follow-up actions with regard
to bank nationalisation are also being
unduly delayed. The excuse of the
government now is that the matter is
before the Supreme Court. But the
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government can cpproach the Sup-
reme Court for relief in this matter
with a request that they may be pes-
mitted to undertake the {ollowing
things which are important and which
cannot be delayed. A scheme for re-
organisation of the structure of banks
has to be brought before the House.
Then a Central Board of Banking has
to be constituted and ils constitution
announced here. The boards of banks
have to be reconstituted and a re-
orientation of banking policv has to
be made. Finally, the absence of ex-
peditious decision on loans is adver-
scly affecting the working of banks.
Loans to weaker sections, farmers
and middle classes were promised at
the time of nationalisation. I would
request the Minister that these as-
pects should be looked inte and im-
mediate follow-up measures of im-
plementation taken.

Then, until rccently the wholesale
price level index was about 225. Then
one fine morning we were surprised
and mystified to find that the price
level came down to 160. It was a
jugglervy on the part of the experts
in the Finance Ministry, The base
vear was changed from 1952 to 1962
suddenlv and without the consent of
Parliament. On what basis have thev
done this? Is this the way thev want
10 bring down the price level? This
is a very serious matter as the public
is being  shall I say, hoodwinked,
though it is a very sirong word to
use, The government should have
issued a proper notification, changing
the base vear for the index of whole-
sale prices. If this is the way they
manage the affairs of the govern-
ment, it is not fair either to the
House or to the public. T hope the
Minister would revert back to the
base vear of 1952, which was giving
a correct index number for wholesale
rrices, so that people can judge where
thev stand and what the value of
monev is.

Lastlv, T am grateful to vou. Sir,
for vour indulgence.

SHRT UMANATH (Pudukkottai):
T have only two points. The first
one is with regard to the pro-
posal of the government to de-contro)
cement from the Ist of January, I
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say that the government should not
give effect to this gecision to de-
contro] cement. If de-control is made,
where is the guarantee that the prices
will not go up? Government's con-
tention is that there is a gentlemen's
agreement with the monopolists, We
know how that gentlemen’s agree-
ment works. Three years ago there
was a similar gentlemen’s agreement
between the government znd the mo-
nopolists on the basis of which go-
vernment gave them Rs. 450 or 5 per
ton of additional money for the pur-
pose of expansion of the cement in-
dustrv and CACO was formed. CACO
mopped up the resources all right,
but there was no expansion of the
cement industry, ‘There was only
expansion of the coffers of the Swa-
tantra and Congress Party. Therefore,
they should not rely cn any such
gentlemen’s agreement,

Secondly, on the guestion of Chandi-
garh, we saw the emotion of our
friend from Haryana, Shri Randhir
Singh. We also know the emotions
of the people of Punjab, as expressed
by Sant Fateh Singh in his decision
to self-immolate*® very shortly. This
has created bitterness between vast
sections of the people. I would hold
the Central Government responsible
for this bitterness, because at the
time of reorganisation of thesé two
States our party took the view that
justice demands that . Chandigarh
must go to Punjab. So far as the
Commission is concernad, it is a mis-
chief played by the Central Govern-
ment so that fighting will go on bet-
ween both parties and the Central
Government will have an upper hand.

st Swwx awt ;. ug afedd feare
2ok oome @ et s @ & W
& f dama 71 qvéng ST, wAATaTd ?

SHRI UMANATH: I have got my
views on that.
. ot swwer w_Y ;. T IR TE ar
FTE &0 '

SHRT UMANATH: When he spoke
and when Shri Randhir Singh spoke

I kept quiet; not that T agreed with
them but I wanted them to have their
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say. So, I would say that this is a
political mischief played by the Cen-
tral adinistration co that the fight
will go on between the people of the
two States. Therefore, I say that the
Central Government which was res-
ponsible for this should unentangle
that knot and see that justice is done.
And that can be done only if Chandi-
garh is given to the people of Punjab.

SHRI LOBO PRABHU (Udipi):
Sir, my first cut motion relates to
the creation of a separate secretariat
for the nationalised banks. This is
~stimated to cost Rs. 5 lakhs now and
something like Rs, 12 lakhs for a
whole year. T would like to point out
to the Hon. Minister that a full time
secretariat is certainly a question in-
volving a large sum of money we
spend or misspend and is also a
question of diluting and delaying the
functions of these banks. There is
no need to have a Government de-
partment to work the nationalised
banks, The proper authority for that
is the Reserve Bank. I would request.
the Government to reconsider
seriously whether they should not
disband this secretariat which they
are setting up and which will
seriously impede any hope of success
of the nationalised banks.

My second cut motion is in rela-
tion to the extra expenditure in the
Ministry of Industrial Development

tarising out of the creation of the
Ministry of Foreign Trade. One
would have thought. when no new
work was being created and there
was only a transfer of work from
one ministry to another, that no fur-
ther expenditure was necessary. But
somehow every time a change takes
place. Government finds it necessary
to add officials and add to the expen-
diture in the confidence that the tax-
paver would not notice it and no
one would care. 1 would like the
Minister to consider seriously whe-
ther some retrenchment cannot be
made from the Ministry from where
the work has been transferred to
make up for the increase in work in
~‘._this Ministry.
K}

Then in respect of the commission
~on the British India Corporation,
¢ there has been undue delay. This was
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a commission which had to act quick-
ly. You have given them time now
till the end of January. I do hope
there will be no further extension
of time.

Now I am coming to the most im-
portant subject of reduction of 37
per cent in the .fares of Air India
in order to meet the cut-throat com-
petition of foreign airlines. It is a
very big risk to take that by reduc-
ing your fares by 37 per cent, you
will win back the custom from those
who are having a cut-throat war.
There is a better way of dealing with
this and that is that you have to see
that your services improve and that
thev are competitive, No attention
seems to have been paid to this.

There is also the fact that you arc
probably having an excess of space
in your planes. You have just been
adding services without thinking of
the fares available. T would suggest
that there should be a committee on
this to decide whether the fares
should be cut in this manner, because
you may seriously be involved in a
loss when you are hoping for a gain.

I would also like the Ministry to
consider whether this fare conces-
sion should be confined only to
Indians because it will amount to a
kind of discrimination and may pro-
voke retaliation. Similarly, fare col-
laboration with the BOAC will also
bé a kind of discrimination in favour
of one country alone, It is a very,
very dangerous move which we have
taken rather lightheartedly. I do
hope, Government will reconsider
thedmatter further before they pro-
ceed.

Now I come to a subject of the ut-
most interest to this House, namely,
the addition of one more Deputy
Chief Whip for the Congress Party
and the provision for three cars for
the Deputy Chief Whips. It is very
unfair that the Congress Party should
keep on creating and adding to their
Whips. We are all entitled to some
kind of Whips. The Congress Party,
which has been reduced to its pre-
sent size, should reduce the number
of Whips instead of adding to their
number. I would suggest that if they

(
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want so many Whips, they must
give the equivalent of what they are
spending to other parties also so that
they may spend it on their Whips.

Lastly, I come to the Grants to the
Soviet pharmaceutical and medical
complex at Rishikesh and Madras.
There is something very wrong about
this complex. We are losing Rs. 3.5
crores every year. You are think-
ing of diversifying the production at
Rishikesh. This will imply an addi-
tional cost to the capital structure
which will probably mean more loss.
However much the Government may
love the Soviets, there is the neces-
sity to see if this country should be
burdened with three complexes which
are running at a loss and which have
no prospect of making any profit.

MR. DEPUTY-SPEAKER: The Hon.
Minister.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): Kindly give me a
minute, You are only denying my
right.

MR. DEPUTY-SPEAKER: Another
Member also has spoken from your
party; two Members have spoken
{from your party.

SHRI JYOTIRMOY BASU (Dia-
mond Harbour): I wanted to speak
about corrupution charges against the
former Law Minister who is the
Chairman of the Basumati Ltd. about
which details were placed on the floor
of the House, I had also written to
the Prime Minister. The Government
is sitting over it.

MR. DEPUTY-SPEAKER: Order,
order,

SHRI_B. K. DASCHOWDHURY
(Cooch-Behar) Sir, I may be allowed
a minute, There is a very serious mat-
ter. I never raise it in this manner,
Just one minute,

_MR. DEPUTY-SPEAKER:
right; only a minute.

SHRI B. K. DASCHOWDHURY :
T will read out only the telegram
that I have received,

All
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Sir, here, you kindly see what is
the condition in one part of the coun-
try, that is, Cooch Behar, my consti-
tuency. Today, I got this telegram
which reads as follows:
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“Marxist Communist Party en-
forced reign of terror in Chilki
Bhat Anchal under Kotwali Stop.

SOME HON. MEMBERS: Shame,
shame!

SHRI B. K, DASCHOWDHURY:

“They encircle and gherao any per-

son entering that Anchal and cross

examine him stop no person can
walk and talk freely stop.

SHRI JYOTIRMOY BASU: How
is it relevant here? (Interruptions).

- Mr. DEPUTY-SPEAKER: This is
not relevant...... (Interruptions),

SHRI K. LAKKAPPA (Tumkur): It
is relevant. The freedom of movement
cannot be denied...... (Interruptions).

Mr, DEPUTY-SPEAKER: This is
irrelevant to the subject before the
House.

SHRI B, K. DASCHOWDHURY:
May 1 submit under article 256 of
the Constitution, the Centre has got
the right to give directives to the
State to honour the laws made by
Parliament.

I read the telegram further:

“They looted whole property of
eight forward block supporters of
that Anchal on seventeenth stop
many people left home stop......

MR. DEPUTY-SPEAKER: Order,
order; kindly resume your seat.
(Interruptions).

SHRI B. K. DASCHOWDHURY:
It says:

“Police inactive stop they burnt
one handloom factory and injured
four persons at Pesterjhar in Chak-
chaka Anchal on fifteenth stop
police arrested none......
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MR. DEPUTY SPEAKER: Order,
order. You asked me to give only
one minute, This is all irrelevant.
Nothing will be taken down now.

SHRI B. K. DASCHOWDHURY**:

MR. DEPUTY SPEAKER: Shri
Dhireswar Kalita; only one minute,
Two Members have already spoken
from your party.

SHRI JYOTIRMOY BASU: I want
oniy one minute,

SHRI DHIRESWAR KALITA
(Gauhati): My Hon. friend, Shri
Meghachandra, said something about
the Chief Commissioner of Manipur,
amassing huge money with the cons-
piracy and help of a security official.
He has also said that he has also
managed to get some arms from the
Manipur Palace. This man has been
upgraded as Lt. Governor, and he is
also going as Ambassador to Burma,
Government should take note of
these and make an inquiry into these.

SHRI JYOTIRMOY BASU: I
would like the Hon, Minister to say
categorically what steps have been
taken against the former Law Minis-
ter and Chairman of Basumati Limit-
ed against whom there are serious
charges of black money, misappro-
priation of newsprint and also tam-
pering with...... (Interruptions) Mr.
A. K. Sen,

MR. DEPUTY SPEAKER: Mr.
Shiva Chandra Jha.

SHRI RANDHIR SINGH: Kindly
expunge this, Sir. He is such a pro-
minent man. It must be expunged.

MR. DEPUTY SPEAKER: Mr.
Shiva Chandra Jha,
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
P. C. SETHI): 1 am grateful tp the
Hon, members who have participated
in thid debate and have asked certain
questions and also thrown useful sug-
gestions.

To start with, Mr. Patodia painted
a very grim picture of the Indian
economic scene. According to him,
exports are dwindling, defigit financ-
ing is increasing and the Indian eco-
nomy is going from bad to worse.
As far as this picture which has
been painted by Mr. Patodia is con-
cerned, we certainly beg to differ
from that. Exports have risen last
year by 13.2 per cent; the industrial
production in the first half of this
year rose by 7.5 per cent; and on the
agricultural front, the production is
likely to be over a hundred million
tonnes, Therefore, the picture is not
what he has painted. On the con-
trary, the picture is more hopeful.
It is likely that on account of the
various policies......

SHRI DHIRESWAR KALITA :
Who supplied you the figures?

SHRI P. C. SETHI: They are our
figures,

SHRI DHIRESWAR KALITA:
Have you verified them?

SHRI P. C. SETHI:
more than verified,

As far as the picture painted by
him, it is not fully correct. But we
will certainly take action wherever
there are deficiencies and try to im-
prove upon things.

As far' as the question of providing
housing and employment to all per-
sons is concerned, this type of deve-

They are
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lopment could come only through a
sustained effort for a long time and
not overnight. For this purpose we
will have to take a policy and a pro-
gramme and I hope we are going on
the right track and in the right direc-
tion.

Then Shri Nitiraj Singh Chaudhary
said about the leakage of revenue
with regard to a particular scooter
firm. He also mentioned about a cus-
toms case and he also said some
Members—I do not know who they
are—wanted to get rich quicker
after coming to Parliament. I have
requested him to pass on those papers
to me and we will certainly look
into it. As far as the revenue of this
particular firm is concerned, if there
is any income tax or wealth tax
leakage, we will certainly look into
it, If it is a question of price struc-
ture and going into the price prob-
lem of this particular company, then,
certainly, we will appoint a Cost
Accountant to go into the whole
thing and I am told in consultation
with the Ministry of Industrial Deve-
lopment there is already a proposal
to look into all these complaints,
With regard to the customs case
which he has said, we will certainly
go into that.

Hon. Member, Shri Ranjit Singh,
raised a point and said that by com-
manding the heights of economy the
budget should not be proposed and
framed by the heights of foolishness.
I was surprised by the remarks of
the Hon, Member. I was under the
impression that he is an expert in
handling the gun. Now I have come
to know that he is trying to under-
stand the economic affairs also and
Is trying to understand the budget.

AN HON. MEMBER: He is only try-
ing.

SHRI P. C. SETHI: Yes, he is
trying. I am saying that he is trying
because he has said about housing
that.50 per cent of the houses are
provided to Class I officers while
only 25 per cent is provided to other
persons. Now, actually the houses
are not provided on the basis of
classes I and II officers. Rather the
houses are allotted like this, that
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upto a pay range of Rs. 175 category
I houses are allotted, and they have
got 50 per cent satisfaction. This is
absolutely contrary to what he has
said. Those whose Pay is upto Rs. 175,
they get 50 per cent satisfaction. I_n
regard to those whose pay range is
Rs. 3,000 and above they are entitled
to Category VIII—it is about 25 per
cent and he is absolutely contradict-
ing the facts as they stand. That is
why I said that it will take some-
time for him to understand tl.e bud-
getary matters. He was also pleased
to quote Abraham Lincoln. T would
not enter into that controversy but
I would only say that anything good
and which could apply to our condi-
tions and our desires and aspirations,
we will certainly take it whether it
comes from Abraham Lincoln or
from any other country. But we can-
not just fix it up on the Indian scene
because it comes from such an emi-
nent person like Abraham Lincoln,
We will have to work in our own
conditions and according to our as-
pirations, programmes and policies.
Therefore, whatever has been said
by somebody is not completely ap-
plied to the Indian scene as such
where we can give everybody what-
ever he likes in the present context
of Indian ecenomy.

Then Hon. Shri K. G. Deshmukh
raised the problem of cotton and
kapas. I would only say .that I would
pass it on to the Ministry of Com-
merce to take care of his suggestions
and problems. But I would like to
add that as far as cotton is concern-
ed, although in the initial years of
our freedom, the production of cotton
did increase considerably, since the
last couple of years the production
of cotton is not increasing. As far as
the quality is concerned, we are
certainly not trying to improve the
quality of cotton to the extent de-
sirable. That is why we are still im-
porting cotton worth Rs. 100 crores
from foreign countries; and there is
need for research and development
in the cotton sector,

Shri Sezhiyan raised the question
of flood relief measures and drought
relief measures. A story was put out
either by some newspaper or by
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some politician that T'amil Nadu was
given a grant for drought relief only
in order to purchase the 25 MPs. here
or the DMK Government there,
From whatever quarter this has
emanated, this is a very uncharitable
accusation, Drought relief or flood
relief is not given to purchase this
State or that State or this or that,
section of MPs, but on the basis of
the reports of the extent of the cala-
mity and the relief required to meet
it. Whenever there is such a cala-
mity, a team of officers is sent. After
they survey the area, they make a
report, and grant is given on that
basis. As Shri Sezhiyan rightly
pointed, this entire amount given is
not in the form of grant or aid but
most of it is in loan and only a very
small part is in the form of aid.
Therefore, whatever has teen given
to Tamil Nadu or Orissa or Rajas-
than, or any other State was not ta
placate or purchase support here or
there, but on the basis of the relief
required according to the various
measures undertaken by the respec-
tive States.

Shri Umanath and Shri Sezhiyan
also mentioned about cement control.
I would not go into details. Govern-
ment are seized of the matter and it
is under serious consideration.

Shri Panigrahi raised certain
questions concerning the debt ser-
vice liability and the foreign loans
we have to repay. The total esti-
mated outgo from the country during
the Fourth Plan period in the form
of free foreign exchange would be
on account of principal Rs, 1,118
crores and interest Rs. 707 crores
totalling Rs. 1,825 crores, The esti-
mated amount which we will repay
through exports will be Rs. 369
crores and interest on it Rs. 86
crores making it Rs. 455 crores. So
the grand total on this account would
be about Rs. 2,280 crores.

There is no denying the fact that
our foreign cxchange will not im-
prove unless the adverse balance of
trade is removed, Trerefore, the en-
tire effort will have to be increased
our exports and reduce our imports
by way of import substitution. We
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should also conserve foreign ex-
change by plugging loopholes. in the
flight of foreign exchange whether
in the form of smuggling or any
other source, All possible measures
would have to be taken in that direc-
tion. It is hoped that with the growth
of exports continuing at the rate of
7 per cent and the other measures
by 1980 it will be possible to reverse
the deficit and turn it into a favour-
able balance of trade. Let us move
in that direction as we are already
doing,

Shri P. V. Shastri referred to the
Narmada tribunal. There is a diffe-
rence between a Tribunal and a
Commission. It is possible that a
Commission’s report may or may not
by acceptable to Government. But
as far as I can understand whatever
comes from the tribunal, whenever
it is appointed for any purpose,
comes in the form of an award, So,
I hope that whatever comes from
the Narmada tribunal would be
taken as an award by the contend-
ing parties, But I would like also to
make it clear that as far as the
Madhya Pradesh Governgent is con-
cerned, the Chief Minister of Madhya
Pradesh has made their position
clear, and the Gujarat Chief Minis-
ter has also made their position
clear. But, at the same time, this tri-
bunal is going into this matter.

1 would not take the time of the
House, but I would briefly reply to
the other points which were raised
by other Hon. Members. Shri Prakash
Vir Shastri mentioned about the pro-
gressive use of Hindi in courts apd
other places. Certainly, progressive
use of Hindi is being made, and we
hope that the respective State Go-
ernments and the Supreme Court
and the High Courts, wherever they
can do so. would certainly take cog-
nizance of this and would move in
that direction.

Then, Shri Esthose raised certain
points about the benefits that should
have accrued to the workers, and
other Hon. Members have also raised
points about bank nationalisation
and the benefits which should have
accrued to the common man. The
fact remains that on account of the
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case in the Supreme Court, we are
not in a position to give the banks
any directives,......

SHRI S. S. KOTHARI: I made a
specific point that the Government
should approach the Supreme Court.

SHRI P, C. SETHI: Let me com-
plete it. I am not going_to ignore
what he has said. I am coming to it.
As far as this matter is concerned,
certainly we are not in a position to
give any directive to the banks,
During the course of the negotia-
tions we have made it amply clear,
and most of the banks have already
formulated most of the schemes,
and they are moving in that direc-
tion, in order to give relief to the
common man. Actually, some reports
might be coming already that it is
not being implemented properly or
it is not being extended to all the
concerned people and places, but. at
the same time, we are also getting
reports from time to time that most
of the banks have started doing it
and they are doing it in the correct
direction.

Shri Esthose and one other Hon.
Member pointed out certain aspects
of the Cochin shipyard.

AN HON. MEMBER: The other
was Shri Mangalathumadam.

SHRI P. C. SETHI: 1t is rather a
diffiult name to pronounce! As far
as this is concerned, I would only
like to say that the Cochin shipyard
has already been included in the
fourth Five Year Plan and the nego-
tiations with the Mitsubishi Co.,
have been partly completed! a re-
vised project report has come; and
land is being acquired and already
Rs. 1.24 crores has been spent, and
provision for more expenditure has
been made for this year. and it is
on the way. Therefore, it is not only
a form of slogan, as was said. but
we are trying to move in the direc-
tion of implementing it.

SHRI P. P. ESTHOSE: This is the
regular reply we are hearing over
the last 10 years from the Hon.
Ministers. But the question is, when
will it materialise. That is more im-
portant.
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SHRI P C, SETHI: As far as I am

concerned, I am saying it for the first
time,

SHRI P, P, ESTHOSE: The Ship~
ping Minister is there.

SHRI P. C. SETHI: Then, Shri-
mati Ila Palchoudhuri made a point.

SHRI P. P. ESTHOSE: What is the
attitude towards wupgrading the
Cochin city?

SHRI P. C. SETHI: As far as the
question of upgarding is concerned,
we had a mid-term survey for about
32 or 33 cities and we were seriously
considering that at least those cities
for which the surveys had been com-
pleted should be raised, but in the
meanwhile, when we were in the
process of coming to a decision, a
spate of representations came from
many other cities and adjoining
States, Therefore, the whole thing
is, so to say, in a melting-pot. I would
say that at any rate, by 1971, every
city according to the population will
have to be upgraded. But in the
meanwhile, whatever survey has
been completed, we will try to have
a second look at it without having
much of opposition,

SHRI HEM BARUA: Is it in the
melting-pot or in cold storage?

SHRI P. C. SETHI: Mr. S. M.
Joshi made a point about having a
Central Economic Service. T would
like to state for the information
of Hon. Members that as far as the
Central Economic Service is concern-
ed. it is already in existence since
1964, But if he has anything to say
about some cadre or anything, then,
just as we have a special cadre where
we are empanelling the versonnel
for the public sector projects, if there
is any such idea, he may kindly pass
it on to us. and we will see what can
be done about it.

Mr. Viswanatham made certain
voints about banks. He said, just
like Apollo 11 and 12 which went
un and came dovn similarly the
nosition about banks is commg
back. As T have just said, it is not
so: as soon as the court case is de-
cided. we would go into it and take
necessary action.
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Mr. Lobo Prabhu said we have al-
ready opened a new department of
banking and started. incurring more
expenditure. He asked, why can't we
leave it to the Reserve Bank? I
would say to him that the Reserve
Bank would play its part, but when
we have taken over 14 major banks,
it requires a lot of follow-up mea-
sures and even at governmental level,
we have to do much. Therefore this
department has become necessary.
There was no other alternative.

Mr, P. C. Verma demanded a sepa-
rate tribunal for Bhakra I would con-
vey his feelings to the concerned
minister.

About tourism. while Mrs, Ila
Palchoudhury welcomed the conces-
sion given, Mr. Lobo Prabhu was
apprehensive whether this would
result in greater return to Air India,
There was a real demand that while
other companies are giving it, we
should also give it. Therefore, this
has been decided. The overall posi-
tion would be, although for three or
four years we would be losing Rs. 17
to 18 lakhs, excluding the dividends.
on the whole it would be beneficial
to Air India. I am sure the system
would be welcomed by those Indians
who are residing in UK.

. Mr. Randhir Singh started by say-
ing that he is speaking on Demands
Nos. 14, 45, 110, 112; 67) 124 and 88.
But he started with Chandigarh and
ended with Chandigarh, Certainly I
have great respect for his feelings.
There are also the’feelings of Hon.
members from Punjab. The matter
is already ‘before the entire country
§tnd I have nothing much to say about
it.

Shri Madhukar spoke about the
Gandak project and the development
of Bihar. Since we are going to dis-
cuss Bihar Demands. I would not take
the time of the House now on this,

Mr. Naval Kishore Sharma spoke
about the drought relief measures
for Rajasthan. For flood relief. the
total amount asked by the State
Government was about Rs. 3 crores,
We have not received the details of
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it. We have agreed to give them this
amount. As far as drought relief is
concerned, about Rs. 18 crores have
already been given to Rajasthan,

Mr. Hem Barua and Mr. Megha-
chandra made certain points about
the position of Manipur, It was said
that MPs are not allowed to stay in
the guest house. My information is,
it is not so.

SHRI TENNETI VISWANATHAN:
When an MP directly tells us, what
is your other information thpt you
want?

SHRI UMANATH : You must en-
quire into it as to how officers pre-
vented MPs. from staying there.

SHRI P. C. SETHI:
quire into it.

I would en-

We do not want to neglect Mani-
pur. That is why in the third plan
outlay, there was a provision of
Rs. 12 crores for Manipur. In the
fourth plan, it is more than Rs, 27
crores, So, the plan outlay for Mani-
pur has increased. This is central
assistance so far as Manipur is con-
cerned.

SHRI UMANATH: It seems they
charge Rs. 250 from officials and
Rs. 20 from MPs. That was the com-
plaint.

SHRI P. C. SETHI: I will look into
it. But there would be some differ-
ence between officers on duty and
Members of Parliament.

SHRI UMANATH: In other States
there is no difference at all. We are
charged the same rates,

SHRI S. M. JOSHI: We are treated
as officers on duty.

SHRI P. C. SETHI: We are not
trying to discriminate between one
State or another, whether it is Kerala
or Manipur. All possible devolutions
which occur according to the recom-
mendations of the Finance Commis-
sion will be given to them. Still, if
there are any peculiar problems they
would be gone into by the Planning
Commission and the National Deve-
lopment Council,
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Shri Kothari asked why we are not
paying compensation for bank nation-
alisation and what is the reason for
the delay. Firstly, we have not receiv-
ed the reports from the concerned
banks. The last date for receiving
reports from these banks is 18-1-70.
So far we have received it from four
banks and we hope other banks will
follow suit. To some extent it is
also due to the case pending in the
Supreme Court. The question of com-
pensation is also being argued in the
Supreme Court. So, I would say that
as soon as the legal position is clear
we will expedite it.

SHRI S. S. KOTHARI: Then, what
about the change of the base year
from 1952 to 1962 for calculation of
wholesale price index?

SHRI P, C, SETHI: It would be
very difficult for me to enlighten the
Hon. Member, who is already more
enlightened than me.

Shri Lobo Prabhu raised the ques-
tion of the B.I.C. enquiry. I think the
last date for that is January 1970—
of course, I speak subject to correc-
tion. I hope that the Commission
would not ask for an extension and
the enquiry would be completed by
that time.
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I have nothing more to add.

MR. DEPUTY-SPEAKER : I will
now put all the cut motions to the
vote of the House.

All the cwt motions were put and
negatived.

MR. DEPUTY-SPEAKER:
question is:

“That the respective Supplemen-
tary sums not exceeding the
amounts shown in the third column
of the order paper be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1970, in respect
of the following demands entered
in the second column thereof—

Demands Nos. 14, 51. 58, 67, 88,
96. 100, 101, 110, 112 and 124”.

The motion was adopted.

The



